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HOUSE OF THE PEOPLE 
Thursday, 26th June, 1952

The House met at a Quarter 
Eight of the Clock.

Past

[M r . S p e a k e r  in the Chair] 
QUESTIONS AND ANSWERS 

(See Part I)

9-29 A.M.

GENERAL BUDGET—DEMANDS FOR 
> GRANTS

Mr. Speaker: Order, order. We
shall now proceed with the discussion 
of the demands for grants to the Minis
try of States. The Demands ate
Nos. 81, 82, 83, 84, 85, 86, 8/, 88, and 
126. The agreed cut motions are— 
I shall ask the Hon. Members at the 
end if anyone has to add to the list.

D e m a n d  No. 81—M in is t r y  o f  S t a t e s  

 ̂ Mr. Speaker: Motion is:
“That a sum not exceeding 

Rs. 7,31,000 be granted to the 
President, out of the Consolidated 
Fund of India to complete the 
sum necessary to defray the 
charges that will come in course 
of pajTnent during the year end
ing the 31st day of March, 1953, in 
respect of 'Ministry of States’."

D e m a n d  N o . 82—P r iv y  P u r s e s  and
A l l o w a n c e s  o f  I n d ia n  R u l e r s

Mr. Speaker: Motion is:
“That a sum not exceeding 

Rs. 1,31,000 be granted to the 
President, out of the Consolidated 
Fund of India to complet; the 
sum necessary to defray the 
charges that will come in course 
of pajrment during the year end
ing the 31st day of March, 1953, In 
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respect of ‘Privy Purses and Allow
ances of Indian Rulers’.”

D em a n d  No. 83—K u t c h  

Mr. Speaker: Motion is:
“That a sum not exceeding 

Rs. 64,77,000 be granted to the 
President, out of the Consolidated 
Fund of India to complete the 
sum necessary to defray the
charges that will come in course 
of payment during the year end
ing the 31st day of March, 1953, m 
respect of ‘Kutch’.” •

D e m a n d  No. 84—B il a s p u r  

Mr. Speaker: Motion is:
“That a sum not exceeding

Rs. 9,65,000 be granted to the
President, out of the Consolidated 
Fund of India to complete the 
sum necessary to defray the
charges that will come in course 
of payment during the year end
ing the 31st day of March, 1953, in 
respect of ‘Bilaspur’.”

D em a n d  No. 85—M a n ip u r  
Mr. Speaker: Motion is:

“That a sum not exceeding
Rs. 30,89,000 be granted to the 
jPresident, out of the Consolidated 
Fund of India to completd the
sum necessary to defray the
charges that will come in course 
of payment during the year end
ing the 31st day of March, 1953, in 
respect of ‘Manipur’.”

D em a n d  No. 86—T r ip u r a  
Mr. Speaker: Motion is:

“That a sum not exceeding
Rs. 73,90,000 be granted to the 
President, out of the Consolidated 
Fund of India to complete the 
sum necessary to defray the 
charges that will come in course 
of payment during the year end
ing the 31st day of March, 1953, in 
respect of ‘Tripura’.”
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D e m a n d  No. 8 7 — R e l a t io n s  w i t h  S t a t e s

Mr. Speaker: Motion is:
“That a sum not exceeding 

Rs. 39,52,000 be granted to the 
President, out of the Consolidated 
Fund of India to complete the 
sum necessary to defray the 
charges that will come in course , 
of payment during the year end
ing the 31st day of March, 1953, in 
respect of 'Relations with Spates'.”

D e m a n d  No. 88— M is c e l l a n e o u s  E x p e n 
d it u r e  u n d e r  THE M i n i s t r y  o f  S t a t e s

Mr. Speaker: Motion is: >
“That a sum not exceeding 

Rs. 54,66,000 be granted to the 
President, out of the Consolidated 
Fund of India to complete the 
sum necessary to defray the 
charges that will come in course 
of pa3Tnent during the year end
ing the 31st day of March, 1953, in 
respect of ‘Miscellaneous Expendi
ture under the Ministry of Slates’.”

D e m a n d  No. 126— C a p it a l  O u t l a y  o f  
t h e  M i n i s t r y  or S t a t e s

Mr. Speaker: Motion is:
“That a sum not exceeding 

Rs. 2,14,03,000 be granted to the 
President, out of the CoiLioiidated 
Fund of India to complete the 
sum necessary to defray the 
charges that will come in course 
of payment during the year end
ing the 31st day of March, 1953, in 
respect of ‘Capital Outlay of the 
Ministry of States’.”
Shrl U. M. Trivedi (Chittor): May I 

ask one question. Sir? About Demand 
No. 87 printed at Page 992, why no 
budget estimates have been shown 
against the head Central Armed 
Police......

Mr. Speaker: I do not know, but 
he may raise the points during the 
course of the discussion. The hon. 
Minister will reply. I do not know 
the details.

Shri U. M. Trivedi: On a point of 
Information, Sir.

Mr. Speaker: He may raise the 
point during the course of the discus
sion. The agreed cut motions may 
now be moved.

Formation of linguistic provinces
Shri M. S. Gunipadaswamy Mysore):

I beg to move:
“That the demand under the 

head ‘Ministry of States* be reduced 
by Rs. ICO.**

Disintegration of Hyderabad State .
Shri Madhao Reddi (Adilabad): I

beg to move:
“That the demand under the 

head ‘Ministry of States’ be reduced 
by Rs. 100.’*

Appointment of Advisors in B States
Shri Damodara Menon (Kozhikode):

I beg to move: *
“That the demand under the 

head ‘Ministry of States’ be reduced 
by Rs. 100.”
Scheduled Castes in B and C States
Shrl P. N. BaJabhoJ (Sholapur— 

Reserved—Sch. Castes): I beg t o -
move:

“That the demand under the 
head ‘Ministry of States’ be reduced 
by Rs. 100.”
Policy re : Kashmir and Hyderabad
Shri V. G. Deshpande (Guna): I beg 

to move:
“That the demand under the 

head ‘Ministry of States* be reduced 
by Rs. 100.”

Privy purses and allowances of Indian 
rollers

Shri Velayodhan (Qulion cum 
Mavelikkara—Reserved—Sch. Castes):
I beg to move:

“That the demand under the 
head ‘Ministry of States’ be reduced 
by Rs. 100.”
Allowances of Ruler of Hyderabad
Shri Waghmare (Parbhani): I beg

to move:
“That the demand under the 

head ‘Ministry of States’ be reduced 
by Rs. 100.”

Sanjukta Maharashtra as linguistic 
province

Shri S. S. More (Sholapur): I beg to 
move:

“That the demand under the
head ‘Ministry of States’ be reduced 
by Rs. 100.”

University in Pepsu
Shri Ajit Singh (Kapurthala-

Bhatinda—Reserved—Sch. Castes): I
beg to move:

“That the demand under the
head ‘Ministry of States’ be reduced 
by Rfi. 100.”
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Separate flag /or Kashmir
Shri N. C. Chatterjee (Hooghly): I

beg to move:
“That the demand under the 

head ‘Ministry of States’ be reduced 
by Rs. m r

^  Disintegration of Hyderabad State
Shri Sivamiirthi Swami (Kushtagi): 

I beg to move:
“That the demand under the 

head ‘Ministry o f  States’ be reduced 
by Rs. 100.”

Nizam of Hyderabad
Shri y . G. Deshpande: I beg to

^move:
“That the demand under the

head ‘Ministry of States’ be reduced 
by Rs. 100.’*

Withdrawal of Kashmir issue from  
U.N.O.

Shri V. G. Deshpande: I beg to
move:

“That the demand under the 
head ‘Ministry of States’ be reduced 
by Rs. 100.”

Developrnent of Manipur State
Shri Rishang Keishing (Outer 

Manipur—Reserved—Sch. Tribes): I
beg to move: •

“That the demand under the
head ‘Manipur’ be reduced by
Rs. 100.” '

Administration in Tripura
, Shri Blren Dutt (Tripura West): 1
beg to move:

“That the demand under the
head ‘Tripura’ be reduced by
Rs. 101,000.”

Plebiscite in Kashmir
Shri A. K. Gopalan (Cannanore): I 

beg to move:
“That the demand under the 

head ‘Relations with States’ be 
 ̂ reduced by Rs. 100.”

Ministry of States
Shri Nesamony (Nagercoil): I beg

to move:
“That the demand under the 

head ‘Miscellaneous Expenditure 
under the Ministry of States’ be 
reduced by Rs. 100.”
Mr. Speaker: If there are any other 

cut motions which hon. Members want

to move they may intimate to me and 
then do so.
Constituent Assembly of Jammu end 

Kashmir
Shri V. G. Deshpande: I beg to

move:
“That the demand under the 

head ‘Ministry of States’ be reduced 
by Rs. 100.”

Application of Constitution to Kashmir
Shri V. G. Deshpande: I beg to

move:
“That the demand under the 

head ‘Ministry of States’ be reduced 
by Rs. 100.”

General Policy

Shri Anandchand (Bilaspur): I beg 
to move:

“That the demand under the
head ‘Ministry of States’ be reduced 
by Rs. 100.” .

Linguistic Provinces
Shri P. N. Rajabhoj: 1 beg to move:

“That the demand under the
head ‘Ministry of States’ be reduced 
by Rs. 100.”
Custom duty in Hyderabad State
Shri Waghmare: I beg to move:

“That the demand under the
head ‘Ministry of States’ be reduced 
by Rs. 100.”

Mr. Speaker: So, these are the 
demands and the cut motions to be 
discussed now. Cut motions may 
be deemed to have been placed before 
the House. But there is one point 
which I would like to make quite clear 
to hon. Members. The cut motions 
numbering 223, 1014, 1127, and 1176 
raise the question of the formation of 
linguistic provinces. Hon. Members 
will note that 7th July 1952 is the date 
fixed for private resolutions, and the 
very first resolution which is bound to 
come before the House reads a9 
follows:

“This House is of the opinion 
that immediate steps should be 
taken to redistribute the States 
on a linguistic basis, and the 
boundaries of the existing States 
be readjusted accordingly.”

So, this question of linguistic provinces 
will come in for discussion on that 
day, and I think the various points 
raised in the cut motions for discussion
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[Mr. Speaker] 
would be covered then. That is what 
prima facie appears to me. Therefore 
there should not be any discussion on 
that issue just at present, because 
according to the rules of procedure, 
we should not anticipate the debate at 
present. Whenever there is any mat
ter which is coming before the House 
at a later date, and a debate is going 
to be raised on that particular matter 
later, to raise any question of debate 
at an earlier date is technically known 
as anticipating a debate. The whole 
idea behind it is that the debate should 
not be multiplied twice over. Inci
dentally, from the point of view of 
hon. Members, whose number is un
duly large today, expressing a desire 
to speak, it would save time also for 
their other points which they would 
like to make in the course of the dis
cussion. Therefore, excepting for 
this, all the motions are open for dis
cussion on all other points.

Shri S. S. More: I want to raise a 
point of procedure and the significance 
of the ctit motion; supposmg my cut 
motion is passed, it will be a sort of 
censure on the Government, but if 
the resolution is passed, it is only a 
pious declaration by the H >use, which 
will not be binding on tne Govern
ment.

Mr. Speaker: Perhap.s, it is theoreti
cally so. The hon. Member who 
raised this question is right, but there 
is no chance of his cut motion being 
passed. Why suppose something which 
is not going to happen, and then pro
ceed further with that? Let us have the 
realities before us. Apart from that, that 
is not the point. The point is, should 
this House discuss the same subject 
in the same session twice over and 
take up the time? That is the ques
tion before us, because every discus
sion and every sitting means cost to 
the taxpayer. The hon. Members 
will ki-ndly remember that point. For 
other reasons also, it is very important 
that Members must not multiply or 
double the abates.

Dr. Lanka SuiWlaram (Visakhapat- 
nam): I am in some difflcuUy, Sir. 
We are discussing the Demands for 
grants to the States Ministry. The 
question of the future of the Hydera
bad State which will also come up for 
discussion involves redistribution on 
a linguistic basis. How do you pro
pose to meet that point?

Mr. Speaker: Whatever hon. Mem
bers want to state about the Hyderabad 
State in particular, it will be per
fectly competent for them to state. 
But to link on that question with the

formatibn of lingui^ic provinces, is 
something different. No doubt, at 
places, the line of demarcation will be 
very small. But I would press upon 
hon. Members with all earnestness 
that they need not go into the ques
tion of linguistic provinces, because it 
is to the advantage of this House to 
spare the time and also to follow the 
regular procedure.

As regards Mr. More’s point, I want 
to say one thing.- A resolution ex
presses the opinion of the Holise, and 
the Government which is responsible 
to this legislature, I do not think, will 
flout tjhe opinion expressed by the 
House. It is binding on them in a 
sense, though not legally, at least in 
all equities and morals.

Shri S. S. More: But it would 
have any legal binding.

not

Mr. Speaker: I think moral bindings 
are more important than legal bindings. 
(Interruption). There could be found 
various ways of evading the law. 
Therefore let us not talk so much of 
legal bindings as of moral and equit
able bindings. Whatever that may 
be, I am not going to sny anything 
further about it.

The Minister of Parliamentary Affairs 
(Shri Satya Narayan Sinha): What
about time-limit, Sir?

Mr. Speaker: That is what I am 
going to say.

Shri Satya Narayan Sinha: Half an 
hour is already lost.

Mr. Speaker: It is not lost; it is 
usefully spent.

Now, I have got a very unusually 
long list and a request has boen made 
to me that I should curtail the lime 
to 10 minutes. I have no objection 
to curtail the time, if the House is 
agreeable.

Several Hon. Members: Yes.

Dr. S. P. Mookerjee (Calcutta South
East): Let us sit in the afternoon.

Mr. Speaker: No, because there is 
pressure. I have already explained 
my disinclination about it. If Mem
bers are really inclined to put Iheir 
points, I think they can put them 
shortly or they can Just control the 
urge to speak. From day to day we 
are sitting; it becomes a difficult 
m atter......
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An Hon. Member: Parliament is for 
speaking.

Mr. Speaker: Yes, Parliament is for 
speaking but not for irrelevantly 
carrying on. I fix 10 minutes, and I 
hope hon. Members will observe that 
limit. But if some Member takes 
more time, that means the other peo
ple will be crowded out and their 
own parties will suffer. I shall keep 
account

Dr. S. P. Mookerjee: Uptil now you 
have fixed no time. Today we are 
discussing a very important question 
and the discuss'ion should not be stifled 
like this.

Mr. Speaker: Therefore, I was say
ing that if hon. Members, say of the 
Opposition, took more time they might, 
but other speakers would be crowded 
out. If the Congress P /̂Iembers want 
to take more time, they may, but their 
speakers will be crowded out. It is with 
a desire to allow a large number of 
Members that I am suggesting 10 
minutes. Even when 15 minutes 
were suggested, hon. Members will 
note that some Members from the 
Opposition had taken as much as 30 
minutes, with the result that one of 
their speakers was crowded out. I 
want to be very clear that this should 
give Members as good a chance as 
possible. That is the only thing. Mr. 
Chatterjee.

Shri N. C. Chatterjee: Uptil now
India had placed herself under a self- 
denying ordinance with regard to 
Kashmir. There was general feel
ing of reluctance to say anything 
which might help Pakistan in its anti- 
Indian propaganda. But unfortunate- 

» ly, some of the recent speeches of 
Sheikh Abdullah as the Chief Minis
ter of the State of Jammu and 
Kashmir compel us to speak out our 
mind; specially the resolutions 
passed by the Kashmir Constituent 
Assembly compel us to review the 
constitutional position and both the 
Government of India and the House of 
the People should address themselves 
seriously to the situation which is now 
facing us.

Mr. Alan Campbell Johnson has 
 ̂said in his book “Mission with Mount- 
batten” that when Sheikh Abdullah 
was nominated to represent India at 
Lake Success, there was uneasiness in 
high quarters because he was known 
as a “flamboyant personality”, and 
when a flamboyant personality makes 
flamboyant speeches, always difficulty 
comes into being. We maintain that 
our Government has bungled badly 
over the Kashmir issue. The biggest 
bungling was to refer the Kashmir

problem to the UNO. The big leaders 
were afraid and succumbed to the 
machinations of the imperialists, sup
posed to be friends of India. The 
sooner we get out of the UNO and 
withdraw this problem, the better for 
India and for Kashmir. The second 
bungling, was the ‘cease Are* order.
While the valiant Indian Army had 
gone into Kashmir and was chasing 
the marauders and ag)<ressors who 
were helped by Pakistan and the 
whole territory was going to be 
cleared by our valiant soldiers, this 
unfortunate ‘cease flre’ order went. 
The result is that Kashmir territory, 
which is under the law, under the 
Constitution and by ail canons of 
morality and justice Indian territory, 
one third of it—more than that—is 
today occupied by these illegal 
trespassers who are still sticking to it 
and we are passive :spectators and 
cannot do anjrthing.

The third bungling to my mind, that 
is the most tragic thing which has 
happend in Indian history—was this 
offer of a plebiscite, which should 
never have been given. I maintain 
and I say with all earnestness that 
under the law, under the Constitu
tion, accession to the Dominion of 
India under Section 6 of the Govern
ment of India Act, as amended after the 
Indian Independence Act, was final and 
Irrevocable, and there ought not to 
have been any question of plebiscite. 
This tragic offer of plebiscite led to 
all this result and we are faced today 
with a serious situation. Indian 
blood had been shed on the valley 
of Kashmir, 150 crores of rupeer of 
the Indian taxpayers’ money have 
been spent there and more will have 
to be spent there and yet we are not 
out of the woods. Not only that, this 
is responsi(ble for the uncertain 
situntion and for the pandering to 
communalism which the Government 
of Kashmir is today doing. Lock at 
it. Sheikh Abdullah says: ‘How ran 
I tolerate any party demanding 
fullest accession, fullest integration 
to India? How can I face the Kashmir 
Muslims?* That is an astonishing 
statement. What about the poor 
Hindus of Jammu and Kashmir? 
What about the people of Jammu?

? ^  ^  i  K

fShri Ghulam Qader (Jammu and 
Kashmir): Have you got any proof 
to show that there is communalism in 
Kashmir?]

Shrl N. C. Chatterjee: I hope I will 
go on uninterrupted. My hon. friend
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[Shri N. C. Chatterjee] 
will have his turn. We expected n 
different stand from Sheikh Abdullah. 
He has got to talk like this because 
ot this offer of plebiscite, which ought 
not to have been given. I maintain 
that the accession is final and irrevoc
able. Under our Constitution too, 
Kashmir is an integral part of India. , 
Under Article 1, the Indian Union 
consists of a Federation of States, and 
it is a P art ‘B’ State. There cannot 
be any going back on that. But the 
unfortunate thing is that the Consti
tuent Assembly is doing something 
there which is against the spirit of our 
Constitution. I know my non. and 
learned friend, Dr. Katju, will point 
to me article 370 of the Constitution. 
Article 37Q is in Part XXI and it 
deals with temporary and transitional 
provisions in the Constitution. 
Article 370 itself says that “For the 
purposes of this article, the Govern
ment of the State means the person 
for the time being recognised by the 
President as the Maharaja of Jammu 
and Kashmir acting on the advice of 
the Council of Ministers for the time 
bein« in office under the Maharaja's 
Proclamation dated the fifth day of 
March 1948.” I have got that Pro
clamation before me. It was read 
out to the Constituent Assembly of 
India by the hon. Mr. Gopalaswami 
A3̂ angar on the 17th October 1949. 
That Proclamation signed by the 
Maharaja said as follows;

“I hereby ordain as follows:—
(1) My Council of Ministers 

shall consist of the ^rimo Minis
ter and such other Ministers as 
may be appointed on the advice 
of the Prime Minister. I have 
by Royal W arrant appointed 
Sheikh Mohd. Abdullah as the 
Prime Minister with effect from 
the 1st day of March 1948.”

Then, Mr. Gopalaswami Ayyangar 
pointed out that the Proclamation 
proceeded to set out another sentence 
as follows:

“The Prime Minister and other 
Ministers would function as a 
Cabinet and act on the principle 
of joint responsibility.”

I maintain it is absolutely a travesty 
of facts to say that they have 
achieved a wonderful thing—this 
wonderful Constituent Assembly of 
Kashmir—by abolishing despotism, 
or tyranny «>r any unconstitutionai 
rule of a tyrant who was sitting on 
the throne as the Maharaja. Imme
diately this Proclamation was pro- 
mulgate(^ by the Maharaja and article

370 of the Constitution Cfvme into 
operation, the Maharaja of Kashmir 
was nothing but a constitutional ruler 
just as the other Rajpramukhs are, 
and it is absolutely wrong to say that 
they are going to remove or liquidate 
the Maharaja and a triumphant pro-_ 
gress in democracy is bein^ achieved 
in that wonderful State of Jaipmu 
and Kstfhmir. Bnt what about arti
cle 366? I would request my learned 
friend Dr. Katju to remember 
arUcle 366. It is not in Part XXI 
—not in the chapter dealing with 
temporary and transitional provisions. 
In clause (21) of article 366 there is 
a definition of “Rajpramukn”- it says 
as follows:—

" ‘Rajpramukh* means— "
(a) in relation to the State 

of Hyderabad, the person »̂̂ ho for 
the time being is recognised by 
the President as the Nizam of 
Hyderabad;

(b) in relation to the State of 
Jammu and Kashmir or the State 
of Mysore, the person who for the 
time being is recognised by the 
President as the Maharaja of that 
State;”.
Now, this is our Constitution. I 

am not for any particular Raja or 
Maharaja. I am not one of those 
who would support any vestige of 
feudalism in the Republic of India. 
But this is our Constitution, and the 
Constituent Assembly of Jan^mu f^nd 
Kashmir must recognise the 
sovereignty of the Indian Parliament, 
the sovereignty of the Indian Re
public, and that this Constitution is 
the paramount and organic law which 
it can not transgress. Here, you place the 
Nizam of Hyderabad on the same 
footing as the Maharaja of Kashmir 
and the Maharaja of Mysore. You 
have made all of them constitutional 
rulers, constitutional heads, as you 
have got other constitutional heads 
of States. What right has this 
Constituent Assembly to drive this 
kind of wedge in the Constitution and 
declare by its unilateral action that it 
will liquidate the rule of the Maha
raja? This cannot be, I say with 
respect, dealt with by Sheikh Abdullah 
or by Pandit Jawaharlal Nehru. 
This must be done by bilateral action, 
if at all, by the amendment of the 
Constitution. Therefore, this must 
be done by this Parliament function
ing as the supreme sovereign 
alutihority. First of all, I ^maintain 
th a t they must recognise the 
sovereignty of the Indian Parliament. 
They must recognise that the Con- 
sitution is the paramount law which 
the Constituent Assembly ot Kashmir
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cannot transgress. They cannot in- 
jCrlnge its letter, and they cannot 
Infringe Its spirit; they must act 
within the framework of the Indian 
Constitution. If Sheikh Abdullah 
cannot be brought to his senses, if he 
stands for a republic within a 
republic—have you heard of a republic 

'W ithin a republic?—if we allow this 
to be done, tomorrow the Constituent 
Assembly of Kashmir may say: “We 
shall cease to be a P art B State.” 
trhey cannot do that, I maintain, 
under this Constitution. Day efter 
tomorrow they will come and say: 
“We shall not accede to India even in 
three matters—^Defence. Communica
tions and External Affairs.” I maintain 
that that cannot be done. That would 
be an outrage on our Constitution, 
©nee you allow this Constitution to be 
tampered with in that manner, you 
will be setting a dangerous precedent.

‘ It will have serious repercussions on 
the other States and their constitu
tional position would be affected. 
We have got to reflect on this. If 
this Parliament or the Prime Minister 

»of India, or the Government of India 
cannot) induce the Constituent 
Assembly or Sheikh Abdullah to 
come to their senses, if they are 
determined to say, “We shall be a 
Republic within a republic; we shall 
have a separate flag of our own; we 
shall have an elected head as Presi
dent; we are not going to recognise 
article 366 or the other orovisions of 
the Constitution”, it would mean an 
abridgement of the power of this 
parliament, this Constitution—I
have not got the time, otherwise I 
could read it out to you—there is a 
definite legislative abridgement of 
the power of this Parliament to 
liquj^flate the Rulers, 'fhere is a 
provision that even this Parliament, in 
exercise of its legislative powers, 
cannot legislate to liquidate the 
rulers, nor can any legislature of a 
State exercise this oower to the 
detriment of the guarantees given 
by the Covenants or Instruments of 
Accession. By certain solemn docu
ments guarantees and assurances have 
been given to the Rulers of Indian 
States, and v/e will have to implement 
those p ledge^  Will you, as Members 
of this Parliament, allow this Gcvern- 
•<̂ Gnt. with whose support Sheikh 
Abdullah and his Ministry are operat
ing, to do anything to Infringe the 
spirit of this Constitution, to do 
somothing against this Constitution? 
They cannot do it. But if they cannot 
induce the Constituent Assembly to 
give up its stand of having a republic 
within a republic, of having a 
separate flag of its own, and if the 
Constituent Assembly is determined 
to say, “We shall not fully accede to

India, and we will not allow the 
people of Jammu to have their 
le|{itimate expression of self-deter
mination and complete accession to 
India”, then. Sir, I submit that the 
reprtesentatives of Jammu and Kashmir 
should not be allowed to participate 
in any discussion or in any voting 
in this House excepting in respect of 
these three subjects of Defence. 
Communications and External Affairs. 
What right have they to participbte 
In our internal affairs? I remember, 
in the Irish debates in the British 
House of Commons, when Ireland 
was acceding under the Home Rule 
Bill of Gladstone only in respect of 
certain subjects like Defence and 
External Affairs, it was made clear 
that no* Irish Members could sit in 
the House and vote on other subjects. 
There is an incongruity that should 
be faced. I am reading to you a very 
thoughtful address by Mr. Kodanda 
Rao, a distinguished member of the 
Servants of India Society. He has 
written:—

“If the Maharajahs Dogra 
administration had its black 
spots. the Nizam’s Razakar 
Government had blacker spots. 
India had to flght to save Kashmir 
from outside hostiles, the raiders 
and Pakistan. India had to fight 
Hyderabad to save it from mtemal 
hostiles, the Nizam  and his 
Razakars. Indeed, if the Maha
raja deserved to be deposed, the 
Nizam deserved it infinitely 
more. And yet the Maharaja 
has been deposed while the Nizam. 
has been made the Rajpramukh! 
While the Government of India 
have been chivalrous towards the 
hostile Nizam who defied them, 
they have been mean towards the 
friendly Maharaja who sought 
their protection.”

He is a man who weighs his words. 
The language is strong. But I 
maintain it is a fair description of 
the position. How will /ou  face the 
country and say that you will keep 
the Nizam in office as Rajpramukh 
under article 366, clause (21), and 
tolerate this unilateral action of 
3he!kh Abdulla and his Constituent 
Assembly to liquidate the hereditary 
ruler of Kashmir? You cannot do 
it under the Constitution, and it 
should not be left to any powerful 
personality here. It ought to be 
brought before tkis Parliament, It 
should be discussed by this Parlia
ment. I t ought to be thrashed out. 
But if they do not do it, I maintain 
that their representatives should not 
be allowed to function here In this
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Parliament, discussing and participat
ing in all votes for grants on every 
possible and impossible step relat
ing to the internal administration of 
India. That would be most improper, 
and that should not be tolerated.

l^astly I would say that this flag 
question cannot be brushed aside. I. 
know Sheikh Abdulla has been
delivering speeches of diverse degrees 
of warmth and eloquence to suit 
different occasions. The latest Id 
broadcast has toned down his
previous somewhat indiscreet utter
ances. We are thankful fgr it. But 
are you going to allow any State to 
have a separate flag of its own? Is 
it not an expression of hostility 
towards the Union, towards our flag, 
towards our sacred Flag which is the 
emblem of India’s sovereignty? Are 
you going to tolerate that? And
would you allow all other States to 
have separate flags of their own? 
The Constitution of India says that 
there shall be one elected President 
and none else who will be the head 
of the State. The other constituent 
federating units will have nominated 
heads either as Rajpramukh or as 
Governor. Nobody else will be the 
elected head of India or her consti
tuent units. Will you allow Kashmir 
to go its own way in defiance of the 
fundamental scheme of our Constitu
tion, in defiance of the letter of the 
Constitution, in defiance of the spirit of 
the Constitution? I hope that will not bo 
allowed to be done. This thing should 
be made clear, that it is not a 
question of the liquidation of a 
despotic monarchy. It had already 
been liquidated, finally liquidated. 
There, is no question that a Tudor 
tyranny or ^ Slwart despotism is 
being wiped out by the sagacious 
wisdom of somebody in Kashmir. It 
has already been done. It is a closed 
chapter.

Myl appeal to the Prime Mini.ster 
and to Dr. Katju is: Do not allow this 
Constitution to be tamoered with or 
whittled down. Do not ailow these 
disruptive forces to operate by saying 
tnat ^hey will have a separate fiag, 
or that they will not have parity with 
other Part B States, that they will 
have their own elected i^re.' îdent. It 

. is a dangerous innovation. You 
should not tolerate that. That would 
not be showing true allegiance to 
India. What is our predicament? 
India has spent Rs. 150 crores and 
more, and Indian blood has been 
shed in the valleys of Kashmir. That 
has been done, but we do not want 

»his kind of treatment in return.

Then, we shall have to say: “In̂ - •
gratitude, thy name is Kashmir.’' 
That should not be tolerated. That 
should be put a stop to. Our Prime 
Minister and our Minister of States 
should be firm in dealing with this 
kind of encroachment, which is an 
outrage on our Constitution, which 1#- 
an outrage on the cherished docu
ment which is the supreme organic 
law of the country.

[ M r . D e p u t y - S p e a k e r  in the Chair]
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^  ^  WTT «pr 5rra5T
T m  5>TT 3f?TT ftr >TTS ' V ’

H f  I '

Mr. Deputy-Speaker: There is lot 
of noise. I am not able to under
stand why this noise is there. Let
there be no obstruction from the
Galleries. There is too much of 
noise. We cannot Ro on with out 
proceedings here.

3TT?ft ^  3mTTT
g iTf STFiTT ^
^  ^  a m  ^  ?rrnTTT

|TT ^  ̂  â tpTT 3TrNT<
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(English translation of the above 
speech*)

Shri Radha Raman (Delhi City): 
Today’s debate concerns with what 
are comrfonly known as Part 
B or Part C States. Many hon. 
friends on several occasions in the 
past have expressed their views with 
regard to these States. The issue 
of gradual development of Part B 
and Part C States with the ultimate 
object of introducing a full-fledged 
democratic administrative machinery 
in them—as in P art ‘A’ States—has 
beeh discussed in the Parliament a 
number of times. The hon. Members 
of the Provisional Parliament, hold
ing the wishes of the people of these 
States as legitimate and natural, had 
decided to make provisions in the 
Constitution for a democratic ad
ministrative machinery in the States 
where it did not exist uptil then. 
We feel grateful to all such hon. 
friends who recognised this natural 
urge and supported us and because 
oif whose, support these states have 
also been granted a democratic
administrative set up. We should 
not, however, be oblivious of a few 
shortcomings in the democratic 
atiministrative structure of these 
States from which popular Govern
ments generally do not suffer. I 
trust and hope that with the passing 
of tikne, as these states consolidate 
their position more and more, their 
administration shall be run on more 
democratic lines and ultimately
their position will become analogous 
to that of Part A States.

Mr. Deputy-Speaiker: There is lot 
of noise. I am not able to under
stand why this noise is there. Let 
there be no obstruction from the
Galleries. There is too much of 
n^isei. We cannot go on with our 
proceedings here.

Shri Radha Raman: So while
expressing gratitude for the Govern
ment, I hope they will constantly
try to give all necessary eiicourage- 
ment to these States and ultimately 
enable these administrations to func
tion more and more in conformity to 
those of Part 'A* States.
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, [Shri Radha Raman]
Another m atter which I w ant to 

place before the House is that in 
some of P art ‘C’ States no reforms 
that are acceptable to the people of 
those States and which they like 
and as such want to be introduced, 
or which otherwise can be consider
ed as satisiactory, have yet been 
granted, 1 am thereby referring to 
Tripura and Manipur States. The 
hon. fritends coming from these 
States, if they are given an oppor- 

 ̂ tibnity to speak, will place their 
views before the House. I, however, 
support them inasmuch as the
handicaps and drawbacks still being 
experi/enced in these States should 
be removed at the earliest. We all 
know that quite a large number of 
hon. Members of the provisional 
Parliam ent participated i!n these 
discussions. . The consensus of 
opinion was that the grant of
democratic system of Government to 
such small States will only add to 
tiheic expenditure and consequently 
to their difficulties and further in
many respects our own interests 
will stand to suffer. But during the 
recent elections we witnessed
a wave of enthusiasm prevailing in 
all those States where a democratic 
administrative machinery has now 
been set up. The people there have 
returned the Congress to their
legislatures most enthusiastically. You 
Sir, can know it very easily that 
Congress has a large majority in the 
legislatures of Delhi, Himachal
Pradesh and Vindhya Pradesh which 
were granted a popular system of
Government only very recently. The 
one reason for that is the people 
there fervently desired the same
system of Government should have 
been introduced in their respective 
territories as has been introduced in 
other States. It was a natural urge 
the fulfilment of which yielded 
wholesome results. I, therefore,
submit that this House and our 
Government must evolve a system of 
Government for States like Tripura 
and Manipur, which are so far 
without a democratic administrative 
set-up, so that the aspirations of the 
people there may be satisfied and 
fresh enthusiasm necessary to give 
them the strength to shoulder the 
responsibilities of administration may 
be created and they also myy mp.ich 
forward along the path of the seivice 
of the masses. T feel confident that 
this House and our Government will 
give due consideration to this issue 
and the Stales which are deprived of 
a popular Government will be jzranted 
a system of Government that will r.^eet 
their wishes.

Now that we are discussing the 
problems of P art C States, I want to 
say a few things with special reference 
to Delhi. It is a small State having 
a population of 20 to 22 lakhs of 
persons. It is our Capital too. Six 
months before there was no ditlerence 
between Delhi and other such States 
now known as Part ‘C’ States. An 
agitation was started, the public 
raised their voice which made itself 
somewhat heard throughout India. 
Our Government also gave some 
thought to it and, in particular our 
leader Pandit Jawaharlal Nehru, who 
always champions democratic causes 
and listens to all reasonable and just 
demands and tries to satisfy them, 
paid heed to the public voice and 
helped Delhi attain the status of a 
Part ‘C’ State with a popular Govern
ment running its administration. Many 
people thought that with the transfer 
of power to popular Governments in 
these States, our work would be 
finished and the difficulties of the 
people would be over to a very large 
extent. I wish to submit that Delhi 
being the» Capital is a particularly 
important city. Anything that happens 
here has its repercussions not only in 
India but outside as well. Also there 
are people who are constantly on the 
watch to seize any opportunity to 
start some trouble here whereby they 
may weaken this State and ultimately 
cause its downfall. Only a few days 
back, an issue had come up for dis
cussion before the House. The hon. 
Dr. Katju had repUed to that debate.
I feel convinced that had the Congress
men not participated in that event or 
were there no considerations of 
Congressmen vs. non-Congressmen 
involved in it, not a single person 
would have even come to know of it. 
That event would have passed the 
normal way of other such events. 
Only because some Congressmen were 
involved the people who are always 
on the look-out for any opportunity to 
bring discredit to Congressmen, took 
advantage of this trifle and presented 
it in an exaggerated form, not only 
in India but outside as well. All this 
is much regrettable indeed.

I wish our leaders pay more 
attention to the fact that Delhi is Ihe 
Capital of the country and as such has 
a special importance of its own. They 
should bear it in mind that any 
ordinary happening, that may pass un
noticed at other places, can assume 
great magnitude here in Delhi.

T may warn the House to beware 
of mischievous elements who are 
present from one corner of the 
countrj' to the other and whose one 
aim it is to weaken the Govarnment
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of the country or to give it a bad 
name. They are ever busy in such 
nefarious designs and exploit every 
opportunity to that end. 1 want to 
emphasise that the responsibility of 
Part ‘C’ States in such matters 
becomes particularly heavy. I fully 
trust that our leaders will always 
keep an eye on Delhi which also is a 
part ‘C’ State and will always guard 
it against such evil designs. I hope 
they will shower a mother’s affection 
on it and like a mother protect it 
against all calamities, and would help 
in solving its difficulties and thus 
create conditions favourable for its 
growth. I am confident that our 
Headers will continue to help Delhi 
State as ever before and that it shall 
continue, to make progress.

There are several difficulties )non- 
fronting Part ‘B’ and Part ‘C* States 
at present. On assistance being given 
by the Centre and by the hon. Members 
of this House, these difficulties will be 
removed before long and the three 
categories of States which we find at 
present will be merged into one. The 
problems of these three classes of 
States, will be solved and having 
assumed a similar status, all of our 
States will make the country very 
strong. Nowhere a disparity in the 
administrative set-up will then be 
found. Part ‘B’ and Part ‘C’ States 
also will then be as efficient in serving 
the people as part ‘A* States are at 
present. They will then be no less 
popular either.

While expressing my gratitude once 
more. I may submit that the 
Constitution was amended last time 
to meet the wishes of people living 
in Part States. These were
legitimate wishes for which people 
were clamouring since long and which 
at last have been honoured by our 
leaders. I fully trus^ that our Govern
ment will also remove the ••t^maining 
causes of dissatisfaction of the people 
of these areas and make up the 
deficiency existing at present. This 
will unify the administrative structure 
of the country as a whole.

Shri Punnoose (Alleppey): I had
prepared a fairly long speech for this 
occasion, but being under the restric
tion of time and also after hearing 
the first speech made by the hon. 
Member there. I have changed the 
content as well as the form of my 
speech. I would begin by speaking 
on Kashmir. The hon. friend who 
spoke first raised the qnestion of the 
constitutional issue and said that the 
Kashmir Constituent Assembly has 
been violating the law of the Indian 
Constitution. I am no constitutional

expert but one thing is very c^ear to 
my mind; to me the expressed will of 
a people is thousand times mcire 
precious than the biggest rule con
tained in any constitution. Here the 
people of Kashmir stand up, for a 
cause they meet through their C onsti- 
tuent Assembly—properly elected I 
believe—and they decide that there 
shall be no Maharajti. I ask you 
where is the power, where is the 
morality, where is the strength, where 
is the sanction for you or for any 
other power under the sun to go and 
tell the people of Kashmir, “No, you 
should have a Maharaja'*? I entirely 
agree with the hon. Member that a 
partial treatment was meted out to the 
Nizam—for the matter of that the 
very kind and soft treatment given to 
all these Maharajas and Raipramukhs 
is really against the will of the j eople. 
Therefore, what is to be done is not 
to obstruct the people of Kashmir on 
their way but to accept the principle 
immediately, now and here, and pull 
out every one of these Rajas and 
Maharajas, the Nizam of Hyderabad, 
the Rajpramukh of Travancore- 
Cochin. They had their days—ask 
them to come down.

Well, the hon. Member was asking 
a question: Why another rep’jblic
inside this Republic? I ask him bark: 
Can you show an instance in the whole 
history of constitutional experiments 
where there is a reoublic which has on 
one side a crown. I mean the king of 
England, and on the other dozens of 
crowns—I mean these Indian Ru!ers? 
Therefore, there are several curious 
thfnjrs here. (An Hon. Member: 
That is not democracy). Yes, it is 
not democracy. Let us have cent 
per cent democracy. We shall not t'o 
and tell the people of Kashmir that 
they shall have a Maharaja. We on 
this side of the House will stand with 
the people of Kashmir through thick 
and thin. I know there are elements 
eo'mp. nbout working against the 
Kashmir people.

Then there is the question of the 
flag. The hon. Member seems to be 
Rurorlsed at seeing a flag in Ka.shmir.
I will invite him to travel to *he other 
Part B States. Go to Mysore where 
you will .see a flag fluttering. Come 
to Travancore-Cochin, there you will 
see another flag fluttering.

The Minister of Home Affairs and 
States (Dr. Katju): No.

Shrl Ponnoose: I inform. Dr. Katju 
that there is a flag there with 
elephants etc. But these are flags of 
the royal families. The only 
difference is that the Kashmir flag
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[Shri Punnoose] 
is a flag chosen by the'people. WeU, 
our Constitution will all the more be 
stronger, healthier and richer if it 
reflects the will of the people. There- 
^ r e  stand by the people of 
Kashmir and we would call upon the 
Congress Ministry, the Central 
Government, to  accept this position 
here and now. And also, let us not 
play with this question of Kashmir in 
the U.N.O. The expressed will of the 
people is there. The Constituent 
Assembly has said that it accedes to the 
Indian Union. Accept it. Where is 
the question of negotiation and 
mediation when the will of the people 
is there? Therefore, accept it and, as 
the hon. Member has suggested, take 
out the issue from the U.N.O. '

Then I will call upon the Congress 
government and the interested parties

influence
on the people of Kashmir to accede in

subjects
which they already have done. And 
“  \  make myself audible to the 
Kashmir people, let me tell them not 
to accede anything more because I

suffers
bitterly as a result of having acceded
Con«t?h.1-Constitution. The hon. Dr. Katju 
kA" f-« 1 believe that It is all
beautiful that it is all ideal, and all 

Indian -States. I 
frankly: The peopl- 

there feel that it is not ro K#»qntiful, 
so Ideal and so successful as he wants 
us to believe.

A happening in the States
today? To say that there popular 
Mmistry in our States, or in any of 
these States, is a mockery. These 
Ministries are filled with the yes-men 
of the Centre with the result that the 
Ministers never look to the people but 
look up to the Centre—they are moi*e 
mterested in pleasing the peoole at the 
Centre.

Shri Punnoose: I hold no brief for 
PEPSU.

Every congressman during the elec
tion campaign went about the country 
saying: Look here, what is the benefit 
of voting for the Communists or the 
United Front? Do not vote for any 
other party, because we have the 
Centre in our hands. W hatever you 
may do here, whatever Government 
you may set up, whatever party you 
may return to power, you people can 
do nothing, because we have got the 
Centre in our hands. Is this demo

cracy? The other day when I had 
occasion to talk to a Minister in 
Travancore-Cochin—not of the present 
Ministry, but of the previous one—he 
told me that he woidd not be a 
member of the next Cabinet, because 
there was the threat of a counsellor 
being appointed. The Ministers are 

'supposed to be under his tutelage to 
be taught lessons in democracy.

Shri A. M. Thomas (Ernakulam): 
The very same Minister consented to 
have a Counsellor in his regime.

Shri Pannoose: May be; that is the 
Inconsistency of the congress leaoers.

The result is that people In the 
States are losing their respect for the 
Ministers. Moreover the Centre is 
Interfering In every thing. The Centre 
wants I.Gs’, and Chief fecretaries to be 
appointed from here.

There was a funny instance when 
the Chief Secretary—not the present 
one, but the previous incumbent—of 
the Travancore-Cochin issued a 
circular that no file shall be sent up to 
the Ministers. You know vvhat 
happened—the Ministers met and 
passed a protest resolution! The only 
thing they could do was to pass a 
resolution. Everything seems to be in 
the hands of these few people who 
enjoy the confidence of the Centre.

Then, with regard to the privy 
purse, a sum of Rs. 4i crores has been 
set apart. What is it for? For the 
meritorious service they have done to 
this country? Or are they .̂ o poor as 
to deserve this dearness allowance? The 
other day, we the Kerala Members of 
Parliament met the hon. the Finance 
Minister in connection with the coir 
industry In our State. He listened to 
us very carefully and patiently—I am 
thankful to him for that. But nothing 
has happened. Why are you so 
anxious to please the princes? Are 
they so poor? They have got enough 
of funds; they hav^ got bank balances 
and property to the tune of lakhs of 
rupees.

Some Hon. Members: Crores.

Shri Punnoose: Crores, I stand
corrected. Yet, in the name of 
Integration nearly Rs. 4i crores has 
been taken away from our income. 
When people go to the Ministers in the 
States, pointing out that they have 
returned them, they reply: “Look
here, we have absolutely no money; 
you know everything has gone to the 
Centre.” When we bring complaints 
to the notice of the Central Ministers, 
they turn back and say: “Why, you
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have got your fellows there.” There
fore, as a spokesman of the party to 
which I belong, I call upon the 
Congress Government to stop this 
privy purse, by amending the Consti
tution.

Babu Ramnarayan Singh (Hazari- 
bagh West): What about the high 
salaried posts?

Shri Punnoose: All that can be done 
afterwards.

Then there is the question of Part C 
States. I have not got enough time to 
go into this question in details. 
These P art C States cannot maintain 
themselves. They are numerically 
small, but they have to maintain the 
big paraphernalia, with retiring rooms 
for the fossils who come out of the 
bureaucracy. The only alternative is 
the disintegration of these States
immediately and their re-integration 
into linguistic states.

Shri C. R. lyyunnl (Trichur): In
the first place, may I thank you for the 
opportunity that you have given me 
to express my views. Secondly, I 
would like to say that the order 
passed by the President of the 
Republic that there should be a
Counsellor for each of the Part B 
States is justified.

I come from a State which was one 
of the best governed States in the whole 
of India ' namely Cochin. I 
say that deliberately. In Hhe 
matter of education, we are at the 
top. In the matter of medical relief, 
we can compete 'with any other
State in the whole of India. In the 
mntter of vnnchayats, we have
panchnyats  all over the State. In the 
matter of means of communications we 
are equal to any State in the whole 
of India.

We have been integrated with the 
neighbouring State of Travancore. 
But what is the position? Our position 
has considerably deteriorated after the 
integration. At the time when the 
integration took place, there was 
hardly any opportunity for the people 
of Cochin to express their views; 
even if they had expressed their 
views, I am sure the Centre would 
not have accepted it. It was under 
such circumstances that we had to 
integrate with our neighbouring State 
of Travancore.

What was the condition of Travan
core at that time? The administration 
of Travancore could not come any
where near that of Cochin. I know 
there is corruption in all places; but 
corruption generally stops at the lower 
rung of the ladder of officialdom. But

in our neighbouring State of Travan
core, of which we now form part, 
corruption prevailed not only in the 
lower ranks, but pervaded the upper 
ranks also. It is now nearly two and 
a half to three years since the 
integration took place; but integration 
of services has not yet been completed. 
If there is a Ministry of six. Cochin 
will have only two seats on it; if 
there is a Ministry of four. Cochin's 
share would be only one. The salary 
of the officers in Travancore is much 
more than the salary of the officers in 

.Cochin. Nothing has been done to 
integrate the two services into one. I 
am receiving several complaints from 
officers in Cochin. The ultimate 
authority to decide this matter is the 
President of the Republic under 
Article 371 of the Constitution which 
reads:

“Notwithstanding anything in 
this Constitution, during a period 
of ten years from the commence
ment thereof, or during such 
longer or shorter period as 
Parliament may by law provide 
in respect of any S tat^  the 
Government of every St^te 
specified in P art B of the First 
Schedule shall be under the 
general control of. and comply 
with such particular directions, 
if any as may from time to time 
be given by, the President:

Provided that the President 
may Jay ordfer direct that the 
provisions of this article shall not 
-apply to any State* specified in 
the order.”

I am perfectly conscious that the 
President has exempted Mysore from 
the provisions of this article. What 
ils the reason? The reason is that 
there is no chance there for showing 
discrimination between man and 
man. But in Travancore-Cochin we 
are the weaker and minor partner 
and the Travancore people are 
trampling us under their foot. To 
whom can we go? We can f:,o only 
to the Centre or to the President. 
They have done us an injustice. For, 
what exactly is the power of the 
Counsellor that is going to be 
appointed by the Centre? The Coun- 
•ellor will be there, as an observer 
sent from the Centre, to see what 
things are taking place. He is not to 
Interfere with the administration. He 
can only give advice to the Ministers 
concerned, and if they do not listen 
he makes a report to the Centre 
which will dispose of the matter 
properly. In Cochin we have had a 
T..egislative Assembly for twenty-seven 
years and' in Travancore they have
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[Shri C. R. lyyunni]
had it for about the same period. In 
spite of that were they able to bring 
in that amount of administrative 
rapacity that is to be expected? They 
have not been able to do it.

There is one other matter to which 
I would refer, and that is with regard 
to the procurement of paddy last 
year. You will be pleased to hear 
that in Cochin the area brought under 
cultivation of rice is about 2 lakh 
and odd acres of land, whereas in 
Travancore it is fi and odd lakh 
acres of land. While the paddy that 
was procured from Cochin was 24 
lakhs of parahs, in Travancore it 
was only 21 lakhs. Can there be a 
better illustration to show that we 
have not been properly treated and 
that discrimination is shown.

Justice is not meted out to us and 
therefore we have a right to say that 
imless the Centre or the Presjident of 
the Republic comes to our rescue, there 
is hardly any chance for us to get on. 
1 would even go to the extent of 
saying that if the situation continues 
like that and we have no chance to 
feet on, we would even welcome 
disintegration. We will be perfectly 
satisfied with that.

With regard to other matters which 
are taking place in Travancore I do 
not wish to say more because the 
Ministers are my friends. I could 
have said more, but I do not want 
to say. If there is absolute necessity 
for the appointment of a Counsellor in 
Travancore-Cochin I would ^ay that 
there would be greater necessity for 
the same so far as other States are 
concerned because they are politically 
less developed than the State of 
Travancore-Cochin. There was a 
time when the Cochin administration 
was considered to be the b;?st, and 
that fastidious Viceroy, Lord Curzon, 
said that if there was onp State in 
the whole of India which was 
entitled to be called a model State it 
was Cochin. The position of such a 
State has deteriorated, and I therefore 
beg to submit that the appointment of 
a Counsellor in States where dis
crimination is shown between man 
and man, because of parochial and 
other interests, is absolutely necessary.

That is all that I wish to say.

4 t

Yo^ q r  a m  arrr %

^  I

^  ^  i ^  ^  ^

^  ^  IT?

3T?TTfT q r  arq^ft ̂  ^

^  I ^  f  i

3ftr ^  ^  j  i

(Police action) %

% 8TWPT ^  I ^

3 n ^  3TR ^

5TT ft? l « \ ^  ^  ^

q t^  ^  airq ^  ^

VT ^  ^  ^  I

(W hite Paper) f̂ rr «ftr
f^<ypT ^  ftnrr a fk

^  qr ^
f r q f ^  ^  

(Republic of India) &
Pp^n w r  sftr fiRT #  T̂TT) q r

•‘I further declare that the 
above decision which I have taken 
after mature consideration in 
order to ensure for the people of 
Hyderabad the benefits of an 
honourable partnership in a united



s ir  ^  ^  | r -
T W K  %  w W f ^  %  S R P T  #  ppjJT,

^  5Tt i;?  STO I  I
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and democratic India, shall, in 
view of its far-reaching conse
quences, be subject to ratification 
by the people of this State whose 
wiLl as expressed through the 
Constituent Assembly of the State 
proposed to be constituted shprtly 
must finally determine the nature 
of the relationship between this 
State and the Union of India, as 
also the constitution of the State 
itself.”

“The proclamation makes it 
clear that the decision taken by 
the Nizam is subject to the con
firmation of the people whose wUl, 
as expressed through the Consti* 
tuent Assembly of the State, must 
finally determine the nature of 
the State’s relationship with the 
Centre as also the constKution of 
the $tate itself.” And

“The Government of India 
have repeatedly declared that the 
political future of the State and its 
relationship with India are mat^ 
ters to be decided by the people 
of the State.”

PfJT ^  % 3TK ^  ^  ^

( C e n t r e )  #  a n r#  ^  

I ^
3T^n^ (Constituent

Assembly) ftm,
5TTfw (Nominate) f w  
•T ^  ^  f*RTT

«rr^ TC ft[TTT
3ftr ^  ^

fw  «TT aftr fen
«TT f  ^  TO 5?

90 PSD

% 5tt^ % «fr| ^
^  ^  T5C ( Fi
nancial integration) %

sftarnr^^ (excise),
«ftr «ft, ^

WF( f3TT, firS

TO 5?>
( subvention ) i ,

^  ^  ^  a m r ^

^  fft ift, TO v t
% rfiT ’TT ? «frdf R \

^  \   ̂o firar ^nrr,—
(figure)

3T=?T t  I

^  ^  ^
^  (agreement)
^  trosTK  % wWf ^
^  3ftr

^ |3 r r i
% t  f% ^  r̂ftqz

^  fe r r  w  i ^  f̂ p 
f r o  v T ^ « w  f e n  w  
TO P̂RT ^  flTRT^
3TN % ^  «fr,

% ?T*T ^ •ft I
^  f e r  A 3fN v W r
ftfT ^ 3Tr̂  ^ 3ft
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[ «f)r t r f r  ]
(revise)

g f R 3 f t 7 : ^
( discuss)

f w  ^  3 T ^  m if tm  f w

^rrJ I

^  ^  % 3nft 3pft 5? v w

fiRT ft> 'd ^ ifn ^ r ^
^  I anrr ^  ^  jt?  ^  ^

PfT ^  ^ ^  ^ ^
^  ;t̂  ipn  ^ft ^  5>TT!

#2?T |3TT t

5ft ^  ^  ^  ^  I
% *pf 'dHjPH-OT ^ *
^  r̂JT3 (Senate) ^

aftr ^  ijPnT??r (unions) 
^ fr̂ Tpg (demand) f w  ft? 
2Tf it?rr t  ^
^  (A ssem bly) #’
w  sTPi 3ftT ^  ^  ^  r^WT ^  I ^  

^  ft> viHiPiqi

qrHarfa^ t 2pt am  5T ^  I ^  ^
(sen-

timeuts) ^  ^ 1  ^
f^rr^ 3 f lr

p̂ftfxzrf̂ ^W ( imperialism )
^  ^  ?T^ «P5^, 4 ’ ^  W  

>ft -^l^di ^  ^  ^#3T

?TPT
ipt m i ^TTcft11
f t ) T ^  ^  (atti
tude) T?T I  ^  ^  f if^

^  ^  ^  ? > T T  I

p R  ^  5TT̂  I t^ -

TT̂TTT #’ ^  ^  (ap
point) ftr̂ rr w  I t

«FT ^rrSF^

(sound ) ^  i  I % STT̂ ^ ^ 95T
f w  w ,  (exemp
tion) ’ThTT 3ftr arrr r̂ v̂ r̂ yrPFTT
ft? ^  ftlTTT ^  I ^
^l^f%^5T * 1 ^  ^  I 5T|[ ^  ft?

t^ rn m r ^  friftw  ^  f  i

Sft» ^  g+Hd rft*T

wft>m, 
ftr^  ^  3TRt ftn%<Rt ^  

ftfĵ rr, ft>^ ^  ^  a m  ^  ^  5mr»r

% 3 F ^  t o r  I ^  ^  ^

T̂ ^  '5TRT -m ĉii I f̂\X T^
m  iT 3̂n-#T (law and order) 
% H ^ I ^OTHT

^  I
^  3TTifV ^  

f t m  ft: ^  #  3 m  v m  f t ^  I

3RT ^  ^  ^  ^  (peace) 
5 , ih t  ^  »T  ̂ f  I
$  3nrr ^  w r  >̂pt

^  ftr% ?T ft)Mi I snrT
W  ^  ^TH %JTr 3TPT ft^ 3rnr #  

^  3TR  ̂ v n n r  f t ^ ,  ^  arrr ^  

v n r n ^  gf^ftv^r 
vnrw ft»^  TOT ^  ftr̂ fV

^  T̂?f *T̂
I arrr ^  f̂irqn f̂̂ nrr (Indian 

Union) r̂, srrft’-
5%̂  (adjoining provinces) 
t̂, TT^ 5T^ A ^  r̂, fir^TT 

3ft j f o ^  arnr ^  ^
ftffirr ? ft> ^ 3 ^ ^  ^^ft^iTT
i  I A  ^  Tf!#t ?  I



^  JI? TrfeRft f , A

f ^ r f ^ ’TT P̂TfTRJ 5
ft? TO Vt

^  (Communist terror) ^  
VT3̂  ( counter ter

ror) ^ ftfqr I w\T SFt
^  ^pyu  t  ftr

t  ft» ^  I ’

^  ^  <T^T T, ITT ^  %

5*t '3TP? I W  Mlf^'̂  ^  Hdt'JTT 
^  |3rr ? ft)?: -^ji ^  n?i^

^ trtt <̂rti«i ft^m ft> ^
#■ f r ^  (Peasant

Revolt) ftrqr, <r, f tF ^
ftT̂ TT, T f^ a ftr  ŝnffjrTTf %

^  ^  ftT5yr?> f̂ p̂ Tr i ?t? ^  ^

^  ^rrft ^  ^
t?fTRT  ̂% m̂ Tlr ^  ?T  ̂  ̂ 11
^T‘ ^  arrar 1 3?Y  ̂ ^  ^
g ftr#  #̂ ŷ TTJTT % ^  ?f‘ f?5 ^H«m O 

T W  ^ I 1T̂  3rTRft5T # ftr w  ^ 'T?^
§̂1 ^  ^ 't 'l  (*fW|,

3R ^  ^  ^ i w  ^
^ cTTĴ ft̂  ^ •T  ̂ d̂<Ai T̂®RTT,

^>5® |3rr m qr
% fê T «F^ *riH ¥t^7cT/T^

? I *t;w4jTO ^TT^ # =̂ ?TT̂ ^  ^
ŝTRT cftr ^ TT̂ypT ft)̂ T ^  ftr 5*̂  *T

^ f w r  ^  \ ^ a r r ^ r  ^ T f
€̂̂ 1 I 5ft I ^  Vt̂ TT

fsn” I 3̂F?̂  ^ €Pf̂  %, 3T^ R̂* ^rnw
m x  ^ P to t  

a f k  a r r ^  ff̂ HTR ^  ^  i w  ?

^  arrafW ?*T cjit T » f ,
5f7̂  ^  ^  I 3T̂  T̂?

t  ft: sF^ftiF? ̂  3pft >ft fpTOT
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^  ’TWf#3rT^f,3T ^^?T¥^ft^  
t, ^  T̂ ^  m  V? g, 3TS^
^  % ^rrrm g: ftr y r^ i r^ ^
(constituency)  ̂ ar̂  ^

^  ^  ^  t, aftT ^

5 I ^  ĥt5 '*nr̂   ̂ ffSRf
^  ^  ̂  ^  ^  ^  ^  ̂
|Wt, ^  Tc Sto ftnTT
'5TRTT ̂  IT O R  STTT t ,

TOT) epwif^J ^  f , afhC W 
^ }̂«<iMI ft^ T̂T 

^T R T ^ ?yrtt% (state
ments) t, ft̂  3tt̂  t,
TTcft ^ «TT̂  ^ t‘,
aftr T ̂  T̂T̂  5 , ^  ^  ^
Msdr  ̂ fty *ft5??T

(Peoples Government)
^ r̂?5T îf̂ iT I ^  ^  ?ft Hn»H

afh:^ i f e n
STTrTT ? ifSRT *̂t frT
andt t»  ̂  ̂ ^  t  ft̂

^ I 5^ ^  ^  f̂R"5T̂  ^

ftr f t f ^  ^  t ‘, f t ^  ^ -
Pt̂ ^ ^ I  ^^T^!T^
VT̂ tftr sft^^^arTr TT vr̂ ftnsrf
^  5T^ ^  t  TO ^  &
JT̂ *P77TT 5 I ftnf arrdY
5 'T̂  5 ft> ft̂ T ft̂ T JT ftilT,
aftr T̂3T ^  ^  ( d e t a i n )

*R fOTT t  I ^ ■ 3̂iTOTT ^ ft: iirV 
cb'ifaggcr?^ % '̂ r̂rrr an̂ JTt

f tp ^  ^  ferr «TT
% ^  ^  firqr «TT I \ftr arrr
HI«*>Ŵ W fq; ^, aTTT >̂cT̂ t 5Tft̂  JT̂
«ft ft: arpT ^  wr ^  I
^ ^ ^  ^  t  ftr ^  ^  JTff
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gqr (super tax)
^  I ^  tf+di

^  f% 31W^ 3HK ^  ^  ^^flT
^  f e n  ^  f e n  I

TN‘^̂ 5T!X̂  f5: fen I

(general amnesty) %
^  ^5pn  I ^  ^  ̂  f  ̂

a n m r ^ m w T

t  I

^if«n ^  ^w rR r ^

srnft^pTOT I ^ a n r r
^  ^5fer 3r  ^

^  p̂SHTfT % sTTT ' d ^  11 ^  ^  
H 9TTT ^  Wlyi ^  3T\T »T 
«rFT ^  5 I ^  ^  3rrr f e n ^
^  3PT5T fqR^iti *f ^  ^  arrr 

^ I ^  ^
3TN 2T5 W5i% ftp f e m r  ^P^~
PiwT ^  ^rnr ^  ^  ^  ^  stft

^  a m  ^  ^

3fk  an? ^ fW T  5T^ ^  t  ‘
3 n f ^ ,  4 ’ ^  ^  ^  g
f% ^ t^ r r m V T iT W T  
TT ^  ^ t f  fipn t̂cTT rft an^r f  t h - 
^  ^  ^  ^TWT I

(English translation of the above 
speech.)

Shri Madhao Beddi: Sir, before
expressing m y  views about cut 
moUon No. 401, I would Uke to 
comment on the policy of the States 
Ministry. It is often claimed that the 
States Ministry has solved the problem 
of the Indian States very creditably. 
I do not like to enter into the con
troversy as to how far it is correct 
to say so, but the policy of the States 
Ministry towards the Indium States has 
always been to impose tha desires and

decisions of the States Ministry on
the people of the Indian States.

I come from Hyderabad and I am 
referring to Hyderabad alone. After 
the police action, a promise was 
made to the people of Hyderabad that 

' the future of the State would be left
to the people themselves to def*idc
When the hon. Prime Minister had 
visited Hyderabad he had addressed a 
meeting of five lakhs of people and 
told the(m that the future of 
Hyderabad and the Nizam would be 
decided by the people of Hyderabad 
themselves. The late Sardar Patel also 
had said the same thing when he had 
come to Hyderabad. The States 
Ministry issued a White Paper and 
the Nizam issued a Farm'dn, on the 
basis of which Hyderabad was said to 
have permanently acceded to India. 
It said:

“I further declare that the 
above decision which I have 
taken after mature consideration 
in order to ensure for the people 
tof Hyderabad the benefits of an 
honourable partnership in a unit
ed and democratic India shall, in 
view of its far-reaching consequen
ces, be subject to ratification by the 
people of this State whose will 
as expressed through the Consti
tuent Assembly of the State 
proposed to be constituted shortly 
must finally determine the nature 
of the relationship between this 
State and the Union of India, as 
also the Constitution of the State 
itself.*'
The White Paper issued by this 

States Ministry clearly stated that:
"The Proclamation makes it 

clear that the decision t^ken by 
the Nizam is subject to the con
firmation of the people whose will, 
as expressed through the Consti
tuent Assembly of, the State, 
must finally determine the nature 
of the State’s relationship with 
the Centre as also the conatitution 
of the State itself.” And

“The Government of India 
have repeatedly declared that the 
political future of the State and 
its relationship with T^dia are 
matters to be decided by the 
people of the State.”
As time passed, the Centre gradually 

took the Hyderabad problem into its 
own hands. Sixteen persons from 
Hyderabad were nominated to the 
Constituent Assembly. The States 
Ministry might very well claim that 
they left the future of Hyderabad to 
be decided by the people of Hyderabad
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and that the sixteen persons who 
had come here decided and agreed 
that Hyderabad should be included in 
P art B States. If it is taken to mean 
that this decision was made by the 
people or the masses of Hyderabad, 
then, of course, the States Ministry is 
right.

After that, the State surtered in 
many respects, especially in the mat
ter of financial integration in which 
Hyderabad suffered a loss of Rs. 10 
crores because its income from Ex
cise, Railway, Income Tax etc., was 
stopped by this integration. Mysore 
suffered a loss of about Rs. 2 (Tores, 
but it gets a subvention of almost the 
same amount. On the other hand, a 
large state like Hyderabad whose 
income prior to .^nancial integration 
was Rs. 10 crores, has been given a 
subvention of only Rs. 1 crore 25 lakhs 
or Rs. 1 crore and 30 lakhs. I do 
not remember the exact figure but it 
is less than Rs. U crores in any case.

The agreement which was made 
was not made with the people of 
iHyderabad. It was between the 
State and the States Ministry. We 
are not prepared to accept the plea 
that that agreement was made with 
the people of Hyderabad, because at 
the time of the financial agreement 
the control of the government of 
Hyderabad was in your hands and 
not in the hands of the people of 
Hyderabad. Therefore, I would request 
you Sir, to revise the agreement 
relating to financial integration. It 
should be fully discussed in the 
Hyderabad Assembly and a new 
agreement should be entered into.

The Centre has also decided to 
take over the Osmania University. It 
would not be out of place to say here 
that in that matter also the people of 
Hyderabad have not been consulted. 
The Counsellor appointed in Hydera
bad is authorised to deal with this 
matter. Many people of Hyderabad, 
including the Senate of the Osmania 
University and a number of unions 
have demanded that this matter should 
be placed before and discussed by the 
Hyderabad Assembly. Not that I do 
not want you to take over the Univer
sity. ^But the sentiments of the people 
of Hyderabad should at least be taken 
into account. I do not want to say 
anjrthing here about the Delhi im
perialism or any other kind of im
perialism. Nor do I want to enter 
into the Hindi vs. non-Hindi con
troversy or the North vs. South con
troversy or any other controversy. 
Still I would not be far wrong if I 
characterise the attitude shown towards 
Hyderabad as Delhi imperialism.

Now let us consider the matter of the 
Counsellor. A State Counsellor was 
appointed in Hyderabad. The reason 
given is that the people of Hyderabad 
are not very efficient and its adminis
tration is not sound. A similar deci
sion was taken in regard to Mysore, 
but Mysore asked for exemption and 
it was decided to grant it exemption. 
There is no Counsellor in Mysore. 
The administration of Hyderabad re
mained in your hands, rather in the 
States Ministry’s hands, for three or 
four years. But how far has the States 
Ministry discharged its responsibility 
during these three years and to what 
extent its actions have been legitimate?
I do not wish to go into details, but 
would like to say something particu
larly about law and order there. 
Telengana has been discussed here 
many times. The States Ministry in 
its Report claims that peace has been 
established and there ara no dis- 
Ifurbances df any kind). The States 
Ministry has, of course, succeeded in 
doing so, but the way in which this 
peace has been established cannot be 
a matter of pride for any civilised Go
vernment. What did the Police which 
was sent there from the Indian Union, 
from the adjoining provinces of Madhya 
Pradesh, Mysore and Bihar, do there? 
Let everybody who cares may go and 
seo for himself. There is a reign 
of terror in Telengana. I accuse the 
Government and the States Ministry 
of meeting the Communist terror with 
Counter terror. Their policy has been 
that if Communism is to be ended, the 
only way is to resort to oppression 
and t5T*anny. The policy of the State 
Government has been to dub all the 
village people as Communists and opp
ress them so that they may be com
pelled to get the Communists appre
hended or they may become opposed 
to them. What has been the result 
of this policy? And what do the Com
munists say? They have declared 
many a time that their revolt in Telen
gana is a peasan revolt against the 
tjrranny of the police and the Zamindars. 
They rtight deceive the world in this 
manner, but they cannot deceive the 
people of Hyderabad. I hail from 
Telengana and have some information 
about Telengana.

I regret that I had no opportunity of 
speaking before this. Even now I 
have got only ten minutes. Therefore,
I cannot speak at great length, but 
what has happened in Telengana does 
no credit to the Government or the 
Communists. During the election days 
the Communists sought votes by dec
laring that they had surrendered 
their arms and given up violence, 
and the Kisans were taken in by this 
propaganda. They promised that, if
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the Communists did not indulge in 
armed attacks on their villages in fu
ture, they would vote for them and 
they did actually vote in their favour. 
But the Communists still attack the 
villages and create disturbances. I 
can say on good authority that bands 
of Communists still roam about in my 
constituency and reports of atrocities 
still pour in from there. They are 
realising taxes at various places in 
Telengana. Murders and loot have, 
of course, stopped now, but people 
havei to pay the taxes twioe. First 
the Government realise the taxes, 
then the Communists realise them on 
their own. In this way, Telengana 
is being crushed under dounle taxa
tion. I have got many statements in 
my possession to the effect that 
armed communists come into the 
Villages at} night and extort money 
from the people. People are forced 
to pay. The Communists ask them 
to contribute towards the funds of 
the People’s Government, and they 
are threatened with murder and arstjn 
in case they do not contribute. Peo
ple are in this way forced to pay. 
The next day the police comes on the 
scene. They believe that Klsans 
give money to the Communi.sts will
ingly and thus support them. They 
do not realise that people are forced 
to pay because of the terror and fear 
spread by the Communists. The 
police on arrival investigates as to 
which persons contributed and then 
detains the persons concerned.

I have information that in my 
constituency more than hundred per
sons were detained. Some of them 
might have been released afterwards. 
The contributions were made under 
compulsion. As you were unsuccess
ful, you had not the courage to protect 
them. There have been cases in 
which police released some detained 
persons after taking bribe oi* after 
realising a kind of super tax from 
them. I can say that if the Com
munists collected Rs. 10 thousand, the 
police collected a little less than that, 
say five thousand or six thousand 
rupees. The Communists have raised 
the question of general amnesty. I 
have nothing to say about that, as 
it is a m atter to be decided by the 
Government. I would say that Gov
ernment would never be able to re
cover arms in Telengana. The police 
is there but armed communists still 
roam about in the jungles. They 
have no fear of the Government or of 
being arrested. Unless the Kisans 
are taken into confidence, the Govern
ment would not succeed. So long as 
they believe that Kisans co-operate 
with the Communists, the Govern-

nr.ent cannot win them over to their 
side and cannot recover arms. I shall 
finish by saying that had the ques
tion of Hyderabad been left to Hydera- 
badis, its picture would have been 
entirely different now.

 ̂ ^  ^  
^  ^  snft

^  ^TTOTT ^  %
WTT ^  ^  ^
^ ( officers ) ^  f
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^  ^  ^  ^
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^ v f r n " f
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^  ŝrnr? '̂ tr  ^

'Tft I ^  f  H ^  ^  ^  *pV
q r f e e t^ J T ?  ^R ft^ fa rrft?

^  TO ^  w  t
f  ft» ^  ^  

?r>3rr^R^^sTET^f I 3 f k ^  
n̂r̂  5> f  I ^  3̂TRft 5T^

^ncR ^  ^  t  • ^  ^  ^

5|^3PRpT^^t*
(elections) % ^  ^  ^

5 T ^  ^  ^  f  
t% ^ ^ .^ T ^ J r? T % 3 rR  

^rmkft t  I ^  ^  ^  JT̂ t ^
2T5 3T  ̂ ftp ^  ^»r#

3T^f?m?r I % hji^h^  f*iPitc^

^  aP9R T ^ 5 f ^ '  % irt^ f

^  ^?wr t  ^  ^  ^  ^  
^ r f ^ ,  W  ^  ^
3 p r ^  ^  t  * ^
(Communibts movoment) ^  
^  % ?T 5^TR R  ’TT ^  5 rf^

T̂T 3T̂p: jan t  I ^  ^  ’IWT
f ^  frO T rfoft f̂H" ^  f

R̂T  ̂ I 3HR r̂ »-̂ wm  ̂ 3TR̂
T̂ T̂T ^ HI % "Ft ^  f^

3fh>: ^
^  =^rf|^ ftF ^  ^  3 T ^  ^  r̂ ^  
(deal) ^  3fk 
PrPit'<it (financial)
^  TrWt t  ^  ^ ^ »

• 1 1  A . M .

5 ^  ^  iq' IT? 3T̂  V??n =5TT̂  
«TT aTR* JT̂ V?r T̂RTT ? ^

8fk 0 ^  W  T ^  »Rr
5 ^  ^  In*tn«i h Vt ^  PtPt̂

f̂t vft̂ T ̂  o TC  ̂^  ^
^  iTC^RT ftpqr ^  I 

^  ^  ^  5 * ^IVh f̂ T»T

^f^rrtfr^^ (democratic ex
perience) ?T̂  qr aftr q ^  & 
fe*rr̂ fi[̂  (democratic
institutions) ^
f i ^  «Pn51 cTVt^^b^ «fV I ^?v:ni<; w\ 

q[5F ^  ar^ftw t^ctt t  « 
STR ^3^ it' t^ i'Nr̂  ^  frrpp-
f t v  ^  «n ?T ^  % «Wr ^

®FT ? r^  «TT I lRT5y !^4̂ H 
(geaeral elections) % ^  
^  (Assembly)

3 f t r ^ 5 s fk ^an r 
fs*fi^>rd+ < §P̂  f  I

t  I ^  ^
i\m<\ ^ #' ?<̂ 3Tr<i>in

t  I ^  ^
^■2(Tf«l ^  t  ^
^  f̂ TT ^  ^

t  I ^  ^ ^  ^  f
t  » ^  t

(native states) fimr^^ 
«ft# 5!f|- I 3TTT 5T4:wf 

3T>?:iT5T?T̂  t̂p3T̂  1 ^
«ft t̂ TRT̂  «ft 1 t^TRK
# (feudalism) ^
3f\r 4̂ 1 ®Ftf n5^R.ii+

?̂fr #■ 3TT?:



2667 General Bvdget— 26 JUNE 1952 Demands for Grants 2568

[«ft ]

^  'HHtft ŜTpft I 
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(English, translation of the above 
speech.)

Shri Krlshnacharya Joshl (Yadgir): 
Sir, some hon. friends on the oppo
sition benches while referring to the 
work of the State Ministry have pre
sented a picture of many atrocities 
baing perpetrated on the people of 
Hyderabad ever since the officers of 
the Government of India have been 
there. They have drawn up a fairly 
long list of the excesses committed on 
the villagers there by the police. They 
have, however, made no reference to 
the situation obtaining immediately 
after the police action in that State. 
The chaotic situation that obtained in 
that State in the days of the Razakars, 
the excesses committed by tliem and 
also the exemplary way in which the 
Ministry of States established law and 
order there with the help of their offi
cers and faced all the difficulties, is 
common knowledge irrespective of 
the fact whether one belongs to that 
State or any place outside its terri
tory. It was after the establishment 
of law and order there that people 
heaved a sigh of relief. The Minis
try of States should, in fact, have 
deserved thanks of the hon friends of 
the Opposition. Quite innocently 
tney are saying that the Communists 
have done no wrong there Much 
has been said here about the problem 
of Telengana and tlie role played by 
the Communists in general. Times 
without number the tale of excesses, 
loot, arson and murder on the part 
of Communists has been told here. It 
has now clearly been shown as to 
how they had made life impossible for 
the local public. Not that the peo
ple living in the countryside were 
alone subjected to these excesses, for 
even Lambade and Adivasis living in 
huts in the jungles had to sulTer the 
same atrocities just because they were 
expected to give shelter to the wrong
doers. The result has been that 
people of these tribes had to shift 
their huts to other places. This policy
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ol terror pursued by the Communists 
has dislocated village life and the 
people there feel so much terrified 
that many villages are being evacuated 
and quite a large number of people 
have now settled in the cities. The 
economy of villages has badly been 
shattered. The reports^ however, 
indicate that peace has now been 
restored there. It is true that the 
post-elections situation is very 
different, but it appears to be a lull 
before the storm. I, therefore, want 
the States Ministry to keep an eye on 
the situation in Hyderabad. We should 
carefully examine the request made 
by the Finance Minister of the State 
for allocating funds toward expendi
ture on the Police measures. We 
have suffered much on this account in 
the past. The Communist movement 
had drastic consequences not only for 
Hyderabad, but for the" rest of India 
also. The Telengana problem does 
not pertain to Hyderabadis alone; it has 
become now All India problem. If we 
are to keep peace m India, the 
Telengana issue must be viewed as 
important. The States Ministry must 
be very careful in dealing with it and 
as such should accede to the request 
made by the Finance Minister of the 
State in -regard to financial aid.

Next I wish to refer to the demand 
for doing away with the distinction 
made between the various Slates as 
Part ‘A’ and Part ‘B’ States. It is 
demanded that the control exercised 
by the States Ministry on Part ‘B’ 
States should end. That demand may 
be justified /to some extent, but it 
has to be admitted that there were 
difficulties in the way of these States 
which lacked in democratic experience 
and where there were no democratic 
institution before it. The Hyderabad 
issue has special importance. In days 
bygone no democratic Institutions 
ifunctioned in Hyderabad and the 
people had mo experience or know
ledge of democracy. It is only after 
the recent general Elections that a 
Legislative Assembly has come into 
being and other democratic institu
tions have started functioning. Ad
ministration of that State is now
being carried on in consultation with 
the States Ministry. That, however, 
does not imply that the Ministry in 
question interferes in the> day to 
day administration. The Ministry only 
gives advice to such of the States as 
lack democratic experience. The fault 
does not lie with any of the States. 
It is, however, a fact that native 
states were much backward in the 
m atter of democratic experience. Just 
take the case of Madras and Bombay. 
The situation in these States was not 
analogous to that obtaining in

Hyderabad. In Hyderabad feudalism 
deigned supreme and no democratic 
institutions ever functioned. Any 
assistance given by the States 
Ministry, therefore, should no': be 
misconstrued as unjustified inter
ference. Yet the question of appoint
ment of a Counsellor deserves 
consideration. To my mind this issue 
should be left to the State Government 
who, should they so desire, may 
appoint a Counsellor of their own 
choice.

Further I consideiS that the 
University issue pertaining to 
Hyderabad, that has been raised here, 
deserves our special attention. I 
visited Hyderabad recently. The agita
tion in regard to the establishing of 
a Hindi University is gathering 
momentum. So far there was an 
Urdu University. Out of the total 
lolcal population, 80 lacs of persons 
speak Telugu, 50 lacs speak Marathi 
and 35 lacs speak Kannada. Fairly 
long back an Urdu University was 
Imposed on the local people against 
their wishes. That explains why 
Hyderabad has not been able to make 
much headway in the matter of educa
tion. Now some people may consider 
that the establishing of a Hindi 
University is not likely to do us much 
harm. It is true that the people of 
the State are not opposed to Hindi, 
but they also entertain a feeling that 
a  change in the script only is not 
going to replace Urdu anyway. They 
regard the moment as inopportune for 
the establishing of a Hindi University, 
Just now the idea is being opposed 
there. In the present circumstances 
therefore I hold that the whole issue 
should be reconsidered or it may be 
postponed to some future date and 
meanwhile a Committee consisting of 
both officials and non-officials be set 
up to which this issue may be 
referred. A final decision should be 
taken in the light of the recommenda- 
Itions made by that Committee and 
after a careful examination of the 
whole issue.

Dr. S. P. Mookerjee: There are many 
questions relating to the working of 
the States Ministry on which one 
would like to speak. But, in view of 
the limited time at my disposal, I 
would like to deal with Kashmir.

One naturally would like to speak 
with some hesitation and considera
tion when one speaks about Kashmir, 
because we should not say anything 
or do anything which may strengthen 
the hands of Pakistan and also pre
judice the consideration of our case 
before the Security Coun-'il. Yet one 
considers with great misgivings leceni 
developments in Kashmir, and one
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would like to know wnere exactly 
India stands vis-a-vis Kashmir. I 
especially request the Prime Minister 
to have some patience wi;h those who 
diffw from his policy in relrttion to 
Kashmir. It is no use oar throwing 
stones at each other. It is no use 
our callini; each other communalists or 
reactionaries. He should realise that 
on certain points there are funda
mental differences between his 
approach and what we consider should 
be the national approach regarding 
this problem. It may be that after 
we discuss the matter in detail not 
only amongst ourselves, but with the 
representatives of Kashmir, we may 
be able to arrive at a satisfactory 
solution. Whatever I shall speak, 1 
shall speak from that point of view. 
We are anxious to find a satisfactory 
solution so that Kashmir may remain 
within India so that the great 
sacrifice which India has made along 
with the people of Kashmir during the 
last five years may blossom into 
fruits which will benefit the people of 
the entire nation. That is our 
anxie^ty.

On the constitutional aspect, my 
friend Mr. N. C. Chatterjl has spoken, 
and I shall not repeat his arguments. 
It will be for Dr. Katju to answer 
as to how far strictly under the 
Constitution the recent acts of the 
Kashmir Assembly, and the recom
mendations of that body, can be 
deemed to be justifiable and accept
able in view of the provisions of the 
Constitution. But I shall go beyond 
the limits of the Constitution for the 
time being. There is the question of 
the flag. The Prime Minister the other 
day at the press conference tried to 
minimise the gravity of this decision 
taken by the Constituent Assembly. 
Sheikh Abdullah spoke two days ago, 
and he said “Oh, of course, we will 
recognise the Union Flag”. There is 
no question of his recognising the 
Union Flag. The Union Flag is there 
in spite of anybody, and that is the 
flag of free India. If you want to 
accept th*» principle that any State 
may havr Sts own flag, you im
mediately create diflFlculties and you do 
not know where they may stop. It is no 
point to say that the Maliarnja of 
Kashmir had his flag. I know the 
Maharajas in different parts of India 
have their flags. Our own Governors 
have their flags. The question is: Can 
there be a Statp flap? Should InHin 
accept the position that barring the 
use of the flag of the Union of India, 
any other flag should be allowed to 
be used? If I may use the expression, 
when the principle of monogamy is to

be introduced here, it should be 
introduced in relation to the use of 
one flag for the whole of India. You 
cannot have divided loyalty. Sheikh 
Abdullah has said: “We will treat both 
flags equally.” You camiot do it. It 
is not a question of fifty, fifty. It is 
not a question of parity. It is a 
question of using one flag for the
whole of India, India that includes
Kashmir. There is no question of 
having a separate Republic of Kashmir 
havmg a separate flag. It is not a 
small matter. I have no time, other
wise, I would have read brilliant ex
tracts from the speech delivered by 
Pandit Nehru before the Constituent 
Assembly .when he had the present 
flag of India accepted as the National 
Flag of the country. He expressed
there in language which you cannot 
surpass, the sacrifice, the real 
significance of the flag not for one 
State, not for this portion of the 
people or that part of India, but the 
entire people of India, and for the 
m atter of that, for the free nation 
itself. So that is a question where the 
Government of India should deal 
with the m atter very firmly. The
National Conference can have a
flag. I have no objection to that. 
Sheikh Abdullah’s argument is that we 
ha^ shed so much blood, there has
been so much suffering behind this
flag.

Undoubtedly. Let them keep the flag 
for the National Conference in
Kashmir. No one objects to it, but 
when you work as Government, no 
matter where you function, only one 
flag can fly and will fly and that is 
the flag of the free country, of free 
India.

So far as the question of the
Maharaja is concerned, the constitu
tional difficulty is there. There is no 
question of your deposing the Maha
raja. It is an irony of fate that it 
is because the same cursed Maharaja 
signed the Accession that India sent 
the troops to Kashmir which enables 
Sheikh Abdullah to reign over that 
territory as the great monarch. If the 
Maharaja had f*ed away from Kashmir 
for whatever reason, then Indian 
troops would not have been sent, and 
then it is not the flag of India, it is 
not the flag of the Maharaja that 
would be fl.ving today, but the flag of 
Pakistan.

An Hon. Member: It was because of 
the Maharaja that Pakistan raided 
Kashmir!

Dr. S. P. Mookerjee: The Hon.
Member says something which he does 
not know. So far as the position in
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Kashmir on 27th October, 1948 is 
concerned, it is a matter of history. 
There Mr. Jinnah was standing on the 
door of Kashmir, and as the Prime 
Minister said once, if we had been
late by 24 hours, then Srinagar would 
have fallen, and who knows, history 
would have been written in a different 
way. In any case, the Maharaja is 
gone. There is no question of the 
continuance of his autocratic ad
ministration. He functions as the 
constitutional head of Kashmir with
his hands completely bound, a dignified
rubber stamp. But if you want that
the Mahaiaja should not remain in 
any part of India even as a constitu
tional head over a particular u n it 
let it be done soberly, properly and 
constitutionally. Let us consider the 
matter independent of any other 
issue. If the Parliament of India 
considers that the Constitution of 
India should be amended and there 
should be no Maharaja’s rule, no 
Rajpramukh in any part of India, let 
us discuss At. There are points in 
favour of it. There are points against 
it. There may be practical difficulties. 
There are already contracts made 
with them which are now enshrined 
in the body of the Constitution itself. 
Let us see, let us discuss with those 
very persons and see whether we can 
find any way which may ultimately 
get rid of this Maharaja’s rule from 
India altogether.

About the Princes—you can say 
much against them, but read the 
White t^aper which has been circulated 
which represents the, policy of the 
Government of India regarding the 
States. Let us not forget the 
difficulties that confronted us.

When the British went away, they . 
did two monstrous things. One was 
partition of the country, and the other 
was the sudden withdrawal of 
paramountcy from nearly 500 States 
covering about one-third of Indian 
territory. No country was asked 
to face a situation such as we 
were in 1947. It was practically lead
ing to chaos. Due to partition, 
various forces had come into play to 
which I need not refer, but due to 
this latter act, ftRe sudden lapse of 
paramountcy ana making 500 units 
sovereign States throughout the length 
and breadth of the country, created 
such a state of afTairs that one did 
not know, how to proceed. And here 
one naturally recalls the name of that 
great architect of India’s freedom 
Sardar Vallabhbhai Patel. On account 
of his statesmanlike policy—he was 
fearless, realistic, courteous, bold 
whenever case demanded as to how 
he should act—he succeeded by 15th

August 1947 in getting 497 states of 
these States coming into the fold ol 
free India. They came m what 
capacity? In respect of three 
subjects only, foreign relations, 
communications and defence, because 
the British had declared that so far 
as the States were concerned, they 
could go to India or Pakistan only 
in relation to these three subjects. 
It was deliberately done so as to add to 
our difficulties, but in any case, barring 
Hyderabad, Junagad and Kashmir, all 
these 497 States came into the 
fabric of the Indian Union in relation 
to these three subjects aloflC\ Today, 

speaks aWtIt Article 
370. What IS the history of Article 
370 under the Constitution. I have 
got here the speech delivered by Shri 
Gopalaswamy Ayyangar when this 
particular article was accepted. I 
have no time to cover the entire 
spwch, but since Sheikh Abdullah has 
re fe rr^  to the speech in his broad
cast the day before yesterday as if 
he got a charter from what Mr 
Gopalaswamy Ayyangar said on the 
floor of the Constituent Assembly, it is 
necessary that we should re-read the

what
objecUye we accepted this inclusion 
of Article 370 m our constitution.
tjo rge t not what was the picture of 

India then. All these States had 
come into the Indian Union in relation 
? ^^®se three subjects alone. Then 

started the second phase. The second 
phase also was another grand perform
ance of Sardar Patel. There was no ques
tion of forcing anybody. He sent for 
the ruling princes, because the Govern
ment of India then acknowledged that 
sovereignty, the rest of the 
sovereignty, the residuary powers did 
vest in the hands of these individuals.

discussed
with them and ultimately by the time 
the Constitution was framed, almost 
all the States came forward and 
accepted the pattern of the new 
Indian Constitution, a federal structure 
with all the units accepting that the 
Central Government will exercise its 
power in relation to all the subjectsTJ 
Hyderabad and Junagadh had to be 
treated separately. Undoubtedly there 
are varied states. Part A states. Part 
B states, and Part C states. And now 
although they have all been united 
into one pattern, difficulties have 
arisen. We saw during the last one 
hour how one Member from one area 
and another from another nrea got up 
and pointed out his own difficulties. T 
do not deny that; the difficulties are 
there, but the structure is there before 
UP. With regard to Part B or Part C 
States, certain extra powers have been 
deliberately kept in the hands of the
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Central Government, but in any case 
all the units came into the structure 
of one Indian Union.

When this particular article was 
placed before the Constituent 
Assembly, hon. Members interrupted; 
"‘why this discriminatory treatment 
was being given to Kashmir?" And 
this is what Mr. Gopalaswami 
Ayyangar said:

“The discrimination is due to 
the special conditions of Kashmir. 
That particular State is not yet 
ripe for this kind of integration.
It is the hope (mark the word 
‘hope’) of everybody here that in 
due course, even Jammu and 
Kashmir will become ripe for the 
same sort of integration as has 
taken place in the case of other 
States. (Cheers):*

After his statement, there are the 
words ‘Cheers’, apparently from 
Congress-members, many of whom 
are today challenging the wisdom of 
questioning the right of Sheikh 
Abdullah ta  remain separated from 
India except in regard to these three 
subjects.

Mr. Gopalaswami Ayyangar then 
goes on developing this point further. 
He states what are the reasons The 
first naturally, is that a war is going 
on, secondly the m atter is before the 
Security Council, and thirdly the 
Constituent Assembly will sit in 
Jammu and Kashmir. Then again 
he repeats:

“I would like to assure the 
House that we can only now 
establish an interim system.”

Proceeding further, he goes on to 
state:

“At present, the other provisions 
cannot apply to Jammu and 
Kashmir.”

Then there is one other paragraph 
to which I would draw your attention, 
especially of the representatives of 
Jammu and Kashmir here in this 
House. This is what Mr. Gopalaswami 
Ayyangar has stated:

“It is not the intention of the 
members of the Kashmir Govern
ment whom I took the opportunity 
of consulting before the draft was 
finalised, It is not their intention 
that the other provisions of the 
Constitution are not to apply. 
Their particular point of view is 
that these provisions should apply 
only in cases where they can 
suitably apply, and only subject to

such modifications or exceptions 
as the particular conditions of 
the Jammu and Kashmir State 
may require.”

That is to say, even at that stage, 
the members of the Kashmir Govern
ment made it clear that although there 
might be some lapse of time, some 

 ̂ delay, but ultimately they also were 
thinking of some sort of fuller integra
tion with India. That is the major 
question. I was glad the Prime 
Minister the other day in his speech 
at the Press Conference emphasized 
this aspect. The M aharaja’s thing is 
there, the flag is there, but we can 
deal with them. They are compara
tively minor points, I say compara
tively, but I do not ignore their 
importance, but the major issue is 
how is Kashmir going to be integrated 
with India? Is Kashmir going to be 
a republic within a republic? Are 
we thinking of another sovereign 
parliament within the four corners of 
India barring this sovereign parlia
ment? That is the claim of Sheikh 
Abdullah and we contest it. Are we 
thinking of the rights of the Kashmir 
people to get whatever they can 
from India and not to give anything? 
Money, resources, roads, bridges all 
to be taken? Is it a question of ‘Give 
and take’, or is it a question of ‘Take 
and not Give*? That is the question 
which has to be decided now. What 
is going to be the attitude of the people 
of Kashmir? We have proceeded up 
to now on this basis that we may 
carry the people with us. I would 
beg of the Prime Minister this much. 
Let him exercise that statesmanship, 
that strength of will, and the 
determination as Sardar Patel exer
cised. Let us know clearly what is 
in our minds, first of all, as to what 
we want. If you just want to play 
with the winds and say, “We are 
helpless and let Sheikh Abdullah do 
what he likes,” then Kashmir will be 
lost. I say this with great delibera
tion that Kashmir will be lost. If, 
on the other hand, we should make 
it clear in our mind that we do not 
want any individual pattern for 
Kashmir, we can think of only one 
pattern which we after great delibera
tion evolved in this Constitution, then 
you must find ways, peaceful ways of ' 
persuading our friends In Kashmir 
that their safety, our safety and our 
common good require that Kashmir 
should come and fully integrate with 
India. Kashmir has come in relation 
to three subjects only, but it is not 
these three subjects alone that we 
want. In this connection, I shall just 
quote a small extract from the White 
Paper containing the policy of the
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Government in regard to these States, 
as regards the way in which the States 
and Provinces should be integrated 
with India. This quotation is taken 
mainly from' the speeches of Sardar 
Patel, which sum up the position in a 

 ̂ nutshell. There is put forward ^ e  
demand which we also are putting 
forward. That statement comprises
the Governmental policy. Paragraphs 
243 and 245 of the White Paper on 
Indian States, which embodies the 
policy of the Government says:

“The Congress agreed to a 
central authority limited to the
most essential subjects and to
vest lail residuary authority not 
only in the States but also in the 
provinces, to avert the threatened 
disruption of the country. With 
the recession of the Muslim
majority provinces of India, the 
raison detre for an attenuated 
centre disappeared in so far as 
the relationship of the Centre with 
the Provinces was concerned. As 
regards the States, with the rapid 
demolition of the barriers which 
separate them from the provinces, 
the question of the constitutional 
relationship with the Centre appear
ed in a new context.

“This altered the whole back
ground, and gradually the position 
veered round to a federal struc
ture with a unitary bias provid
ing for a centre strong enough 
to develop the resources of the 
country and to help against 
disruptive forges.”

Thus, in six or seven sentences, 
the entire principle is embodied. I 
claim that these principles hav? got to 
be applied to the people of Jammu and 
Kashmir, that being one of the units 
in Indian Union, under Article 1 of the 
Indian Constitution. In a democratic 
federal state, the fundamental rights 
of the citizens of one constituent unit 
cannot vary vis-a-vis the citizens of 
another unit. Are not the people of 
Jammu and Kashmir entitled to the 
fundamental rights that we have 
given to the people of India minus 
Jammu and Kashmir? There is no 
scope for varied constitutional pat
terns, disparities as between one 
federating unit and another, the 
legislative or executive authority of 
the units in respect of the States will 
be co-extensive with a similar 
authority in and over the provinces; 
subject to certain adjustments during 
the transitional period, the fiscal 
relationship between the provinces and

the States and the Centre must also 
come under one authority. The 
Auditor-General of India must have 
fuller control over the audit systems 
in the States as also the Provinces. 
The jurisdiction of the Supreme 
Court must now extend to the States 
to the same extent as in the case of 
th0 Provinces. The High courts in 
the States are to be constituted so 
that they will function in the same 
manner as the provincial High 
courts. All citizens of India, whether 
residing in States or Provinces, must 
enjoy the same fundamental rights 
and the same legal remedies to 
enforce them. In the matter of con
stitutional relationship with the Centre 
and in internal set-up these States 
must be on a par with the provinces. 
That is the question that we have to 
settle. We have declared our policy 
that there must be one set-up—you 
may t^eat differentially in respect of 
certain matters in a special way with 
regard to the affairs of Jammu and 
Kashmir. I am not worrying about 
that. But the fundamental question 
is that the fundamental rights of the 
citizen must apply to Jammu and 
Kashmir. There could be no com
promise on that issue. The Supreme 
Court must function as the highest 
court or tribunal in the whole of 
India, Jammu and Kashmir including. 
The Auditor-General’s writ must 
function in the whole of India includ
ing Jammu and Kashmir. These are 
important issues, which should be 
conceded. Who made Sheikh Abdullah 
the king of kings in Kashmir? Who 
made Sheikh Abdullah a great 
authority? It is because the Indian 
troops went there and worked with 
the co-operation of the people of
Kashmir. Did we do it for the
purpose of creating a sovereign re
public within a sovereign republic? 
Let me ask this question categori
cally? We would like to know what 
exactly are the feelings of the people 
of Jammu and Kashmir. I have got 
with me certain reports—but time will 
not permit me to go into, these
details—which are coming from 
Jammu and Kashmir regarding the 
discriminatory manner in which that 
Government is carrying on its func
tions. It is painful for me to make 
these allegations on the floor of the 
House, but I do so for this reason that 
the Prime Minister may at least hold 
an inquiry, and not simply brush 
them aside as some arguments being 
put forward by communalists and 
reactionaries. We will not permit 
him to do so. He must go into each 
one of these questions and satisfy 
himself as to whether the allegations 
made are true or not.
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If I may just refer to some of the 

points, what about civil rights? Is the 
House aware that the old Defence of 
India Rules promulgated by the British 
and the old Public Security Act pro
mulgated by the British rulers for the 
purpose of crushing the freedom of the 
people of this country, still continue 
without the change of a single comma 
or semi colon, and still function in 
that free domain of Jammu and 
Kashmir? How many hundreds of 
people were arrested under the pro
visions of that law? Was any charge- 
sheet given to any of them? Was the 
case of any single person placed before 
any Advisory Committee? The Public 
Security Act is applied in the case of 
a person who comolains that the people 
are dying for want of food, and even 
the courts in Kashmir cannot convict 
them because the Public Security Act 
cannot apply in such cases. I have got 
here the names of newspapers which 
have been suppressed in Jammu and 
Kashmir, newspapers which are not 
allowed to go to Jammu and Kashmir 
from India.

What about education? During the 
time of the cursed Maharaja, there 
were at least Urdu and Hindi. Both 
got the same place. Hindi has dis
appeared from Jammu and Kashmir 
today. There is Hindustani only where 
the script is no doubt in Devanagiri, 
but so far as the content is concerned 
it is nothing but Persianised Urdu. I 
shall present a copy of this book to 
Pandit Jawaharlal Nehru. I have 
shown it during the last three days to 
a number of friends who know some
thing of Hindustani—not Hindi—and 
very few of them have been able co 
understand many of the words which 
are used in this book, a book which Is 
compulsorily used for all people in 
Jammu and Ka.shmir today. Hindi has 
disappeared under the secular leader
ship of Shri Abdullah in Jammu înd 
Kashmir. No one reads Hindi there 
today. I shall mgike a present of ;hls 
book to Panditii. He may kindly see 
it and I say with all his knowledge of 
Hindustani he may find it difficult to 
understand some of the words which 
many of our friends h«ive found it Jlffl- 
cult to understand. It a book 
(intemiption)—I am glad I was inter
rupted—published by the Textbook 
Committee in Jammu ancl Kashmir, ^ 
Textbook Committee of which Sheikh 
Abdullah himself is the Chairman, n 
Textbook Cnmmitteo which, arrnrdlng 
to the secular character of that State, 
does not include one single member of 
the minority! It is all Muslims a '̂d 
one or two Europeans who. no doubt, 
are the best Interpreters of what sort

of education should be imparted in 
Jammu and Kashmir! Now, in this 
book, there Is one expression like this 
for “Rights of women”. It Is given as

^  ^  v r ^  i
It is a textbook compulsory for all, 
where the rights of women in Jammu 

, and Kashmir will be
right of divorce—(interruption). Of 
course those who want it, can have as 
many marriages and divorces as they 
like and be merry, (interruption). So 
far it was alone, now it is

also. (Interruption). You
will read and digest it. So far as 
marriage is concerned, I âm told tney 
have some form o f ' contractual 
marriage—in American language ‘com
panionate’ marriage—where you can 
live as husband and wife for a short 
while and then separate. That is the 
great right which is being held out to 
the women of Jammu and Kashmir.

[The Minister of Education (Maulana
Azad): Do you know what is meant 
by Kh^ilal]

Dr. S. P.  Mookerjee: I do not know.

laU L S if JXJW V'
- V

[Maulana Azad: You speak a wholly 
incorrect thing.]

Dr. S. P.  Mookerjee: I am speaking 
OR the authority of those who have said 
they know about it. If I am wron.", 
the, hon. Minister will correct me..He 
can include it in educational text
books in India also!

Five minutes more. Sir. Now, so far 
as the boundary is concerned, I may 
just give you a few illustrations.

Mr. Deputy-Speaker: The hon. Mem
ber has taken a io t of time.*

Dr. S. P.  Mookerjee: I will not have 
a chance to speak again on Kashmir 
during this session, and I reauest I may 
be given a few more minutes.

Now, with regard to the boundary, 
the Udhampur district within the nro- 
vince of Jammu has suddenly been 
divided into two parts. It has remain
ed as one district for years. A district 
which had a Hindu majority has now 
been divided and a portion of it facing 
the Kashmir valley has been turned 
into a new district with a Muslim 
majority. Now that has been done 
without taking a plebiscite, without
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taking the opinion of the people. If 
there is any plebiscite on a zonal basis, 
then at least that area of Udhampur 
district which is very fertile may po 
to Kashmir valley.

Shri M. Shaffee Choudhri (Jammu 
and Kashmir): May I know whether 
he is not creating a new Pakistan?

Dr. S. P. Mookerjee: I know that my 
hon. friend is finding it hard. I do not 
yield. I shall discuss it with the hon. 
Member later on. (Interruption).

Mr. Deputy-Speaker: The hon. Mem
ber does not give way. I will give the 
hon. Member an opportunity to reply.

Dr. S. P. Mookerjee: Now I wiU bring 
this to the notice of the Prime Minister, 
Sir (Interruption), I know he is gettitig 
impatient. I am sorry, but one has to 
face this.

Now, Sir, there was a Trust known 
as 'Dharmarth Trust’ with several 
lakhs of rupees which was created by 
Maharaja Gulab Singh and there was 
quite a large area of land attached to 
that Trust. It was meant for religiomj 
activities, education and for helpin<  ̂
poor people. Now, what is the condi
tion of that Trust? Most of the land 
has been taken away and the money 
is being frittered away.

Regarding the Government services, 
posts are being advertised reserved for 
Muslims. Is there any other State or 
administration where posts have been 
reserved for the majority community?— 
Is this secularism? Even officers are 
being encouraged to Join the National 
Conference. They are allowed to Join 
as members of the political party and 
they also hold administrative jobs. It 
Is an unheard of thing. If you have 
officers like that who will also be 
dircctly concerned with a political 
party, naturally what the consequences 
will be, you can realise.

Take again, Sir, the refugee question. 
You know we discussed it the other 
day. Thousands of Hindu refugees 
from Jammu and Kashmir are being 
settled in India. Why cannot they be 
given land in Jammu or Kashmir? Why 
should people from outside be brought 
and settled there? That also indicates 
a discriminatory policy.

Then you have the permit system. 
You have the customs duty. You have 
the old rights in the Maharaja’s lime 
restricting rights and privileges, under 
which an Indian could not go and live 
there with equal rights with others. 
Those rights and privileges are still
continuing----- ^restricting the liberty of
Indian citizens to enter and settle into 
that area.

I have got here two different versionf 
of a speech delivered by Sheikh 
Abdullah on 9th May at Srinagar. It 
is a very serious matter; I have got 
both the copies wi^h me. One was 
distributed in Jammu and Kashmir 
officially, and so far as India was con
cerned, the version was different. Cer
tain portions were taken out which 
might not be liked by the people of 
India. This was done in a vexy clever 
way. I have got with me copies of 
both these communiques issued by the 
Jammu and Kashmir Government— 
one for Indian consumption and one for 
consumption at home.

I do not wish to continue my speech 
longer because I have exceeded my 
time limit, but the only thing which I 
would *^ay at the end is: what is the 
remedy? What is the way out? Under 
the Constitution as we have provided, 
we cannot compel Jammu and Kashmir 
to accede in respect of other subjects 
unless Jammu and Kashmir agrees, the 
Constituent Assembly agrees. That 
provision is there. I can understand 
my Communist friends. They have 
been from the very beginning for the 
dismemberment of the country. They 
started this by supporting Rajaji’s 
formula. They have supported the 
Muslim League and they have suppoit- 
ed Pakistan. I do not blame them. 
Now, a strange position has been 
created. Dr. Katju, the Communist 
Party and Sheikh Abdullah stand on 
the same platform today. Yesterday 
Dr. Katju told me that a man is known 
by the company he keeps. Dr. Katju 
knows that the Communist party today 
is supporting Sheikh Abdullah.

What is my constructive suggestion 
at the end? I have one constructive 
suggestion to make. Persuade Sheikh 
Abdullah and let us all come to a 
private conference. Let us discuss the 
whole question. We are anxious that 
Jammu and Kashmir should come to 
India just as any other State has come. 
Let us know what soecial precautions 
he wants. But let him say that the 
people of Jammu and Kashmir are 
Indians first and Kashmiris next. 
Prime Minister must firmly assert that 
we do not want this kind of Kashmiri 
nationalism: we do not want this 
‘sovereign Kashmir’ idea. If you start 
doing it in Kashmir, others also will 
demand it. '  The South is now asking 
for separation from the North; other 
provinces may come and say, ‘We ^ill 
remain v/ith the Indian Government 
only In relation to these three subjects'. 
Persuade them, but if Kashmir does 
not agree, then you give freedom to 
the people of Jammu and Ladakh to 
decide what they think best for their 
territory. I have got with me..............
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Shri Soft Mohd. Akbar: You are
creating a new Pakistan—Districtwise 
Pakistan.

Dr. S. P. Mookerjee: .......... from the
leader of Ladakh, a copy of a letter 
which has been sent to Pandit 
Jawaharlal Nehru. He has sent a copy 
to me as President of the Mahabodhi 
Society. In it he demands specifically 
and saysT—if Kashmir valley does not 
wish to integrate with India, give them 
at least the same right of self-determi
nation and the opportunity to decide; 
their safety lies in remaining with 
India. That is the alternative which I 
would offer to Pandit Nehru. Let him 
devise a scheme, first of all, whereby 
Kashmir may not have to be divided. 
We do not want Kashmir to be divided. 
On the other hand, we want that the 
lost territory within Jammu and 
Kashmir should be brought back within 
Jammu and Kashmir—the territory 
which is now in the hands ot Pakistan. 
But if Sheikh Abdullah is completely 
intransigent, and if he says, “I shall 
not cqme within India except in respect 
of the three subjects,”, then at any rate 
let us devise a scheme by which the 
people of Jammu and Ladakh may 
have the full liberty to decide whether 
they will integrate fully with India. 
Let him have a loose integration only 
with regard to Kashmir valley. I do not 
want partition, and I have repeatedly 
said that. If Panditji can exercise his 
influence, his goodwill, his power of 
persuasiveness and whatever he 
possesses and thereby persuade Sheikh 
Abdullah and others to remain with 
India as a constituent unit in accord
ance with the sacred principles which 
have been repeatedly declared and 
which are contained in this White 
Book, then I have no objection. If not, 
do not drag large numbers of people of 
these other provinces who are desirous 
of remaining within India—do not drag 
them to the same fate as Sheikh 
Abdullah would like to drag them' to.

The Prime Minister and Minister of 
^ te rn a l  Affairs (Shri Jawaharlal 

VW ehm):jrrhe hon. Member who has 
jUdC spoken has appealed to me t j  
exercise such influence as I might 
possess in this matter of Kashmir. 
May I reply to that and say that not 
only will I exercise my influence to 
the best of my abilitw and according 
to the light as I see i t ^ u t  that I have 
done so in the past. But fny difficulty 
has been, and it is a serious difficulty 
which has come in the way of a solu
tion of this problem—a difficulty that 
speeches/like the one which the hon. 
M em ber'has delivered are delivered.

The hon. Member started off in his 
speech today reasonably. There are im
portant matters to be considered to be

weighed by us, to be decided by us. 
Not only to be decided by us,/sover
eign Parliament as we are, bul there 
are some matters which ; are outside 
our scope. We cannot decide the 
shape of the world, for instance, how
ever much we wc^ l̂d like to do it. For 
instance, we cannot stop th ^  fight in 
Korea. Yesterday, when aynon . Mem
ber wanted to move an adjournment 
mbtion regarding the bombing on Yalu 
river, it was not discussed. But I am 
quite sure evety Member here dislikes 
it, and was aghast at it—that this 
should be done at this moment, when 
peace was being/talked about. But we 
cannot stop it. ^ u t  we could have dis
cussed it, but we can certainly not stop 
it. There are many things beyond the 
power of this Parliament. Therefore, 
we have to proceed about these matters 
with wisdom. ,  with caution, with 
restraint and /  with firmness. And 
during all this period there has been 
much—much wrong we may have com
mitted and the hon. Member may have 
committed. I am no paragon of virtue, 
nor is our Government paragons of 
virtue. I do not say that. But I d  ' 
humbly submit to this House and ‘ 
the hon. Member who has just spoken 
that there are certain approaches which 
lead to right results, and there are 
certain approaches which lead to 
wrong results however eloquently they 
are put fo r ^ rd .  And the approach 

. 2^) which h a s /^ e n  made often enough, 
^ not so much by the hon. Member, but 

by the hon. Member’s companions—I 
regret he keeps such amazing company 
nowadays.../:........

Dr. S. P. Mookerjee: I was in your 
company for 2i years.

*i Jawaharlal Nehru: And during
__that period when the hon. Member
was in/our company, he, if I may say 
so, functioned with remarkable clarity 
of mind. And it is an amazing thing 

/  / that much that he criticises or dislikes 
/  / today was done when he was in our 
' /  company. There was nothing to criti

cise then. But gradually h e /d r if te d  
away into evil courses, with the result 
that we see today. As I listened to 
his speech, as I listened to the first part 
of the hon. Member’s speech, I did not 
agree with everything, but it was an 
able, cogently argued speech o^consti- 
tutional and other problems wnich we 
have to decide in this House. But then 
he drifted off. ’The influence of nis 
earlier career in this Government 
apparently passed away, and his^later 

-* associations came to the front, dfid he 
brought out all kinds of am azin^hings.

I wish I had the time to d6al with 
each single point. He referred to the 
permit system. Either it is ignorance, 
or it is wilful forgetfulness on his
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pafi. It is the Indian Army which had 
introduced the permit system in 
Kashmir. I t / s  India and the Indian 
Army whichr have introduced it, not 
because of anything else, but 
because spies went there—not our 
spies, but other people’s spies. It was 
the Indian Army that wanted to control 
entry into K ^hm ir of undesirable per
sons. It hay^een represented as some
thing impeded by some one else to 
prevent Indians from going there. Now, 
that is a thing which misleads persons. 
1 am not here to defend every act of 
the Kashmir Government or, for the 
matter of that, of my own Governmen 
Let us consider them. If we have mai 
mistakes, let us chan;»e them. But I 
submit that this kind of approach can
not possibly lead to any reasonable 
result that we may aim at.

Now this Kashmir affairs has  ̂
in this present form for nearljl 
years and nine months. Tublic 
memories are short, and many of the 
hon. Members who have come here 
have not heard the previous debates 
on this subject here, and the subject 
may. in a sense, be new to them. Pre
viously this Parliament, or r a th e ^ h e  
previous Parliament, has often con
sidered this problem. So far as I am 
concerned, it is important enough for 
us to give it as much time as we can 
possibly give, and I am prepared to 
sa^ this to hon. Members opposite, that 
iMhey wish to confer with me private
ly, 1 am prepared. What is more, 
should occasion arise, and should the 
House so desire, I am prepared to have 
a full-dress debate on this issue, so 
that vve may not be hurried about the 
matter.

Dr. S. P. Mookerjee: Tha^" is wel
come.

Shri Jawaharlal Nehru: It is not che
Government’s desire to hurry this 
through Or to follow any policy of 
hush hush. There is no secrecy about 
i t  Th6 point is that this problem is 
a difficult, intricate problem, and no 
amount of eloquent speeches by me oi 
by the hon. Mem'Ber opposite will sol  ̂
the problem. It may influence us for 
a while. Some of us Have faced this 
problem in this particular way for 
nearly five years. Some of us have 
fared th i.^ rob lem  in other ways for 
the last ae years. It is a long problem: 
various'^^types of conflicts—conflict of 
the people against their autocratic 
Government, and conflict which involv
ed me personally in an incident in 
which I myself was the prisoner of an 
earlier Government in Kashmir State. 
So that, therm s ^ history behind this. 
It is not so ^mple as the hon. Member 
makes out. It is a long history. When 
?>() PSD

the time came, in July and August, 
1947, when Indejpendence was coming 
and partition was coming, at that time 
stil/Sheikh Abdullah and most of his 
colleagues were in prison. Remember 
that. They had been in prison for a 
long time. And when I sought to go 
there merely to interview him, I was 
put in orison by the^^aharaja’s Gov
ernment of the day.^T hat was the in
heritance just before partition came.

And ultimately, by pressure of 
events, the Government of that day re
leased Sheikh Abdullah and hia other 
colleagues. They conferred with some 
of us. What was the advice that w y  
given to them, by bigger people th a i^  
am? The advice given to them was 
that they must not hurry. It was a 
difficult problem, this Kashmir problem, 
and whatever steps they took should 

) be after consulting their people as 
formally as possible, because we knew 
that this matter of Kashmir wa&^oing 
to be complicated. So, when tne hon. 
Member referred to that process of 
accession which went on on a large 
scale in July and early August, through 
the great wisdom and courage of Sardar 
Patel, ^ r e e  States were left out—two 
m ajo ^n es and a minor one—the major 
ones being Hyderabad and Kashmir: 
Hyderabad for different reasons, and 
Kashmir for different reasons. This 
was done deliberately, and our advice 
to the Kashnur people and the Maha
raja so lon^as he was there was; * Do 
not h u r r y ^ I t  Is a difficult problem. 
Do it soundly and well, and we shall 
abide by the decision of the people of 
Kashmir.” That is the policy that 
Sardar and our Government laid down 
in regard to every State .in India. 
Naturally the question d id ^ o t arise in 
regard to most States. But this was 
the policy in regard to every State— 
that the people of the State should 
decide.

Long before the struggle with 
Pakistan about Kashmir aros^ we put 
it to the Maharaja and if l/m ay  say 

(j y  so in this connection it is my convic
tion and an honest conviction that at 
least 75 to 80 per cent, of the troubles 
of Kashmir today and in the last few 
years have been due to the amazingly 
mistaken wrong-headed po li(^ tha t the 
Maharaja pursued there. Well there 
It is. So we put it to him but what 
was much more important, we put it 
to the organisation—to the National 
Organization of Kashmir. It was an 
organization ©(^Kashmir only but it 
has been closel^^ssociated for 20 years 
or so with that other great organization 
which does not function now as such, 
the All-India States Peoples Organiza
tion and what was closely associated 
with the people from other States and
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the people fi»m Kashmir. So the Gov
ernment o |rindia and others put it to 
them, to Tne Maharaja and Sheikh 
Abdullah as soon as he came out, that 
this matter must not be hurried and 
it was our idea then that a Constituent 
Assembly should be elepted in Kashmir 
quickly and as sooi^ris possible to 
decide about these and other questions. 
We advised them.

Of course the House will remember 
that immediately after partition and 
independence horrible things occurred 
in Pakistan on the borders of India. 
Killings, massacres and migrations 
took ̂ la c e  and we were completely 
t i e ^ ip  with these things. Then came 
the news on one fateful day—in the 
last week of October—about the inva
sion of Kashmir by those raiders. It 
was an exceedingly difficult question 
for us and the hon. Members w j» spoke 
about it was the m em h e t^o i our 

 ̂ Government then. He might^remember 
how diflflcult that choice was for us. 
It came suddenly. We were busy with 
troubles at home. From a military 
point of view it was exceedingly diffi
cult to cross over the nyuntalns into 
Kashmir and to take ai]^ffective part. 
The first day we considered it. We 
could not come to a decision. We 
wanted more news. The next day the 
news was much worse. Mahora Power 
House was burnt down and so o ^  and 
so forth and it seemed to us th ^ ;^ h a t-  
ever might be the risks, we nad to 
intervene and intervene by air. We 
had no air force worth the name at 
that time. The whole army was split 
up. Everything was split up and it 
was raUaer a fine efFort that I think 
withiiy^2 hours of our decision by the 
Defence Committee of the Cabinet 
troops were on their way to Kashmir 
by air. We stopped all the civil Unes 
overnight and sent some troops—I 
think the first day apout 270 persons 
and the second dayabou t 200 or 300 

) of them—and these troops went 
straight from the air field to battle 
near the Srinagar city. However, 
much happened that day and before 
we sent our troops an appeal came to 
us from the Maharaja and an appeal 
came to us from the National Con
ference.

I do not wish to go into the past 
history or to cast blame on people for 
past events but when crises came to 
Kashmir in those days, the part played 
by a number of leading persons 
not creditable. In fact, it w i»  very 
discreditable and it was in tlie ultimate 
analysis—even befbce the Indian army 
got there—the common people of 
Kashmir who stood the strain and

faced the enemy. It was not the big 
people there who faced the enemy. It 
was this organisation—the National 
Conference—and their volunteers, 
without arms of course, who stood tha- 
strain and stayed there even when the 
enemy was 10 miles away. Not a shop 
in Srinagar closed. It was really 
astounding how they showed their 
courage. So that way this story of 
invasion started.

Now in accordance with our previous 
decision—quite apart from Kashmir 
and Pakistan—a declaration was made 
by Sardar Patel and us that every 
State where there was a difference; of 
opinion will be allowed to decide by 
popular verdict if necessary. When 
this question of accession came before 
us, if the Maharaja only had asked for 
accession we would have hesitated 
unless we had known there was some 
popular backing behind it. We knew 
that the Maharaja had no popular 
backing. Hence it was not for the mere 
asking of Maharaja that we could 
agree to a thing like this. It was only 
because of the popular organisation 
there that we decided to accept it. 
Even so we repeated what we had said 
previously. We accepted it and of 
course the accession was complete. It 
was not a kind of partial accession or 
limited accession. The accession was 
complete. But we said that we will 
abide by the verdict of the people 
whenever the chance or the opportunity 
comes to take it.

Later we referred the matter to the 
United Nations. It is very well for 
hon. Members to be wise after the 
events or for us too and realise what 
we should have done four years ago. 
But the position as we saw it then it 
seemed to us a wise thing to do and in 
those days we had also the high 
advantage of taking counsel from the 
Father of the Nation and in this matter 
too I do not wish to drag his name 
because it is not fair to do so. But I 
do wish to say that I took counsel with 
him because we were in a state of 
great difficulty and perplexity. We 
did not want wars all over just at the 
beginning of our career as an inde
pendent nation. And yet we had to 
defend Kashmir and there was a possi
bility of that war spreading and be
coming a major one. Now regardless 
of the question as to who was right and 
who was wrong, there is no doubt 
about it that if that war had spread, 
it would have been disastrous for us— 
more so for others but disastrous for 
us also—and would have stopped all 
our ideas of progress, development, etc. 
So we decided—to stop the war spread
ing—to refer this matter to the United
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Nations. May I say that hon. Mem
bers sometimes ask^us to withdraw ihis 
question from the United Nations? I 
do not understand that. I do not know 
how it can be done. Of course we can 
break with the United Nations when 
we want to and we can say to them 
and tell them “We leave you, we go 
away from you and take the conse
quences.” If you are prepared lor 
that, well, I do not think that will be ^ 
right step. That will be a wrong step 
from many points of view—either 
broader grounds of policy or narrower 
opportunist grounds, call them what 
you will. Therefore the question of 
withdrawing something does not arise 
in that way. We have made it per
fectly clear to the Security Council 
and the United Nations that we went 
there with the particular appeal. We 
did not go there to seek their arbitra
tion or to be ordered about. Our 
original request to them was a very 
simple one and that was; “Please ask 
the Pakistan Government not to aid 
the raiders’*. That was our sole 
request that we made. So since then 
several resolutions have been passed 
by the United Nations or the Security 
Council with or without our agreement. 
One at least—and major one—has been 
passed without our agreement and we 
have not accepted that. And we have 
made it perfectly clear that we cannot 
accept it or a large part of it. There 
the matter stands. So that there is no 
question of our submitting to any 
direction which we consider wrong. 
But apart from that we have made it 
clear that we will, in our desire for 
peace, accept any advice or mediation 
if you like. And even though it is 
awful enough, rather distressing and 
disheartening! to carry on these in
terminable talks without end when 
often enough the major issues are put 
aside, long arguments take place over 
trivial details.

So this story continued and about 
fifteen months after that came the 
truce. The hon. Member. Mr. 
Chatterjee said this was our second 
bungling, error—that we agreed to the 
armistice* then. Well, I do not know 
where Mr. Chatterjee was at the time 
and how far he was acquainted with 
what was happening, but I was here 
and I was acquainted with every full- 
stop and comma and semi-colon oi' 
what was happening and what was 
being done, and all I can say is that 
the inference he has drawn is com
pletely unjustified from the position.
It may be good to be wise after the 
event. And there is no doubt about it, 
and I am free to confess it, that always 
our desire has been to stop fighting 
wherever possible with honour and 
self-respect and with the preservation

of our freedom. We do not want un
necessary wars. After judging the 
situation very carefully we came to 
that decision. It was the depth of 
winter, the 31st of December, 1948. All 
over Northern Kashmir fighting itsell 
was not too easy because of heavy 
snow and all that—of course fighting 
was nevertheless taking place. It was 
only in the South that really effective 
fighting could take place and was 
taking place.

I really am very sorry, I apologise 
to you, Sir, and to the House for going 
into this past history. I shall briefly 
refer to some of the matters that have 
been raised. So far as the strict law 
is concerned, my colleague, the States 
Minister is obviously an infinitely 
better lawyer than I have ever claimed 
to be, but it is clear that when this 
accession took place it was an accession 
of the same kind as in the case of the 
other States in the first stage-accession 
on three subjects. Now in regard to 
the other States later on various pro
cesses of integration took place. 
Obviously, in regard to Kashmir they 
could not take place because the posi
tion had been petrified because of 
various things happening: a war
happening, the reference to the United 
Nations happening, and the undertak
ing and assurances given by us. It 
could not change until some other step 
was taken. So that fl became inevi
table that the position in regard to 
Kashmir was limited to the accession 
on these three subjects. Of course, 
the rest we might confirm, we might 
decide by conferences, by friendly 
reference—that is a different matter— 
but strictly speaking it was only that, 
and that position had remained and it 
had to remain until some major change 
in the other circumstances took place. 
Because all these years—It is now 
three years since the ‘Cease fire’—we 
have not been assured at any time 
whether there would be a resumption 
of military operations or not.

The House will remember that we 
declared clearly more than a year ago 
that in spite of the fact that our terri
tory had been invaded and part of it 
was actually in enemy occupation, we 
would not resume military operations 
unless we were attacked and we would 
rely upon a peaceful settlement of that 
problem whether it is through the 
United Nations or otherwise. The hon. 
Member asked me a question: How do 
you hope to get back those territories? 
Well, my reply then was and now is.
By peaceful means. Because I think 
that resuming war for them would 
mean disastrous consequences which 
we do not wish to face. However, I 
am not going into that question. Then 
we made it clear, first of all that we
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would not start military operations 
unless we were attacked. Secondly we 
made it perfectly clear that if an 
attack took place in Kashmir by way 
of Pakistan, any kind of attack, then 
the operations that would ensue would 
not be limited to Kashmir State. 
This was made perfectly clear. We 
were not going to be tied down if 
Pakistan attacked Kashmir State think
ing it could confine its operations as 
previously to Kashmir. That could not 
possibly happen. That declaration of 
ours I believe had a salutary effect 
and probably prevented attacks in 
Kashmir in the last year or two.

Now that has been the .position. 
Constitutionally that position continues 
and no doubt it is desirable and I wish 
it as much as Dr. Mookerjee, that the 
constitutional position should develop, 
should be clarified. Certainly, and we 
shall try to have that done, but it must 
be remembered that the basic causes 
Which prevented it developing still 
continue to a large extent and that is 
the difWculty. We have not got a clean 
slate to write upon, we are limited, 
inhibited by the United Nations, by 
this, by that. But. nevertheless, the 
basic thing still remains, that we have 
declared—and even if we had not 
declared, that fact would remain— 
that it is the people of Kashmir who 
must decide. And I say with all res
pect to our Constitution that it iust 
does not matter what your Constitution 
says, if the people of Kashmir do not 
want it, it will not go there. Because 
what is the alternative? The alter
native is compulsion and coercion— 
presuming, of course, that the people 
of Kashmir do not want it. Are we 
going to coerce and compel them and 
thereby justify the very charges that 
are brought by some misguided people 
outside this country against us? So 
the question becomes one of having 
the closest possible union with the 
people of Kashmir, with their goodwill 
and our goodwill. Therefore, any 
action taken which comes in the 
way of that goodwill, any action 
tAKen which frightens, irritates, 
brings suspicion in the way, comes hi 
the way of that very thing that we 
desire. And that is why I venture to 
say that some of the advisers of my 
horr. friend opposite, may be with all 
good intentions but nevertheless have 
been acting in a manner which has 
come in the way of the very thing 
they may desire. Now it is clear that 
today the accession of Kashmir is in 
regard to three subjects and the idea 
was and is that the matter should be 
looked into when the time comes, ex
tended, or whatever it is. but for the 
moment it remains in those three sub

jects. Of course “three subjects” as 
interpreted can mean much more or a 
little less, but the accession is com
plete, it is not partial. And when we 
said that the people of Kashmir will 
decide, that did not limit in any way 
the accession. It only meant that for 

‘ other reasons, not constitutional, not 
legal but we placed them on higher 
ground, if such a contingency arose— 
let us suppose there was a proper 
plebiscite there—and the x>eople of 
Kashmir said, “We do not want to be 
with India”, well, we are committed to 
it, we would accept it. It might pain 
us, but we would not send an army 
against them; we would accept that 
however much hurt we might feel 
about it and we would change our Con
stitution about it. We do not think 
that would happen—that is a different 
matter—because even previously, and 
in the last few years, numerous bonds 
have arisen which bring us together, 
the people of Kashmir and the people 
of India.

So Kashmir, obviously, is a consti
tuent unit of the federation of the 
Unipn of India, but a difference has 
arisen, subsequently arisen—you please 
remember that, not originally—^between 
Kashmir and the other States because 
subsequent to the earlier accession the 
other States have become integrated 
more which Kashmir has not and could 
not in the circumstances as I have 
tried to point out. But, nevertheless, 
it is a full constituent unit of India. 
Various things flow from it, various 
consequences—consequences for in
stance, in regard to the President of 
the Republic. The President has cer
tain authority which he exercises on 
behalf of the Republic and wherever 
the constituent unit may be the Presi
dent will exercise that authority In 
that measure. Of course, the Presi
dent exercises that authority on the 
advice of his advisers. That is a 
different matter. The President may 
recognise or not recognise a Raj- 
pramukh or someone else like that. 
That presidential authority, therefore, 
applies to every State of India in that 
sense. It may be exercised on a recom
mendation after some choice by others, 
whatever it may be. But the Presi
dent’s ultimate right has to remain for  ̂
a constituent unit of India.

The hon. Member referred to the 
flag, and he was good enough to refer 
to what I said long ago In the Consti
tuent Assembly. But there can be no 
doubt that in any part of India it is 
the flag of India that must prevail and 
tha t must be dominant. But rememb(;r 
that in some States in India even now- ■ 
or till recently— t̂here was thef State 
flag. In the state of Mysore, till a few
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days ago (till four or five days ago) 
every public building, apart from the 
national flag also displayed the State 
flag which was the M aharaja’s flag 
really, but which the State had adopted 
as its own. It so happened that just 
four or five days ago, the Mysore Gov
ernment, with the concurrence of the 
Maharaja, decided not to display the 
State flag. I welcome that move. What 
I mean to say is that it is not such 
an extraordinary thing for a State flag 
to be there in a subordinate position, 
provided the flag of India is the domi
nant flag and represents the Republic 
of India all over the territories of the 
Union. These are matters of import
ance, no doubt, but not of great diffi
culty, matters which we can consider 
and settle amongst ourselves.

Take the Supreme Court. Un
doubtedly, in regard to matters con
cerning which a State is associated, or 
has acceded, there can be no doubt 
that the Supreme Court only can 
decide. I am not for the moment 
referring to other matters. The matter 
is not clear in my mind. It is a matter 
for the lawyers and others to consider. 
But it is obvious that within that 
sphere of accession, the Supreme Court 
must come in. It may come in other
wise too.

The hon. Member referred with 
great force to the Fundamental Rights 
of citizens. It must prevail all over. 
The Fundamental Rights which we 
have, have ensured the liberty of the 
individual here certainly, but the House 
will remember they have also ensured 
the continuation, for some time at 
least, of certain systems which we 
wanted to get rid of—for instance the 
landlord system in this country, for 
instance the zamindari system. For 
years we have been trying to get over 
that difficulty and the fundam ental 
Rights came in our way. I wonder how 
many hon. Members present today, if 
we have the framing of the Funda
mental Rights, would have anything to 
do with the Fundamental Rights which 
restrict our social and economic pro
gress. Certainly. I would not. So that 
having gained this experience of the 
Fundamental Rights, we had to amend 
the Constitution ourselves a little while 
ago. Having gained this experience, 
would you like us to push that on to 
Kashmir in regard to land reform and 
other things? I feel that it would be 
improper for us to do that.

I am not talking about other Funda
mental Rights. But take that parti
cular one about land reforms. As a 
matter of fact, as the House knows, 
considerable land reform has taken 
place in Kashmir with advantageous

results. Some individuals no doubt 
have suffered, as they must when there 
is any big scheme like this. But the 
whole scheme has been considered to 
be â great success. I wish if I may 
say so—that we in the rest of India 
could make as rapid progress in land 
reform.

There are many small matters to 
which the hon. Member referred— 
Hindi, Urdu, Hindustani, etc. The 
House will remember that the hon. 
Member mentioned that the language 
is written both in the Devnagri script 
and the Persian and Urdu script. So, 
it is the content of the language thdt 
he objected to. Now, I have not seen 
the book (referred to by Dr. Mookerjee) 
and it will not help me even if I see 
it. I take his word for it. But may I 
point out to the House that the kind of 
language which perhaps the hon. Mem
ber might approve is totally incom
prehensible in Kashmir. Nobody 
understands it. What the future will 
bring I do not know. But we are 
overwhelmed with complaints even 
from Eastern Punjab to the effect that 
they do not understand this new langu
age that is growing up. Even they say 
so. They say that they cannot under
stand our Radio and that they have to 
listen to Pakistan radio which they do 
not like, because Pakistan radio curses 
them. But that is the only one they 
can understand. It is no good vour 
imposing Banaras Hindi on Kashmir.
It is not the language of Kashmir at 
all.

Shrimati Sucheta Kripalanl (New 
Delhi): This language (referring to a 
book) cannot be understood even by a 
person knowing Hindustani.

Jawaharlal Nehru: First of all 
the language of Kashmir is Kashmiri. 
Kashmiri is a language of not any 
particular group or religion. It is the 
language of Kashmir—Hindu, Muslim 
or Sikh. They talk in Kashmiri.

Kashmiri is a mixture of Sanskrit, 
Persian, Pushtu and quite a number of 
near-by languages. There is a good 
deal of Persian in it. It has nothing to 
do with Muslim or Hindu. You can 
talk to anybody there. Maybe a parti
cular text book is not good; maybe the 
language of it can be improved. But 
that is not the point. Please remember 
in regard to this language matter, our 
friends from the South raiscfd the issue 
in another context This vast te rrto ry  
from Central India to the tip of Ladakh 
in Kashmir, you may call vaguely a 
Hindi-speaking area. But it varies 
very much and a person right In the 
north does not understand, or other
wise stru^;?le to understand, the Hindi 
that is spoken elsewhere. So. you will 
have to flnd out a middle language
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There is no doubt that this type of 
Hindi is not understood by one per 
cent, of the people in Kashmir—^Hindu 
or Muslim. 1 include in that the vast 
number of Hindus of Jammu too.

So, one has to develop a language. 
There may be errors in the text-books 
or mistakes. Get over them; simplify 
them. If that is a grievance, it is a far 
greater grievance all over here, includ
ing my own provJr-^e of Uttar Pradesh. 
The language they use is incompre
hensible largely to me today. "What 
am I to do about that? The sign
boards on the roads. I do not under
stand—I do not know what they are.

So, may I finish by again saying 
that this matter is an important matter. 
It is not a matter ultimately of elo
quent speeches, but of dealing with a 
situation which is very delicate, very 
difficult, and the decision for which 
ultimately lies with the few million 
people in Kashmir—not even with this 
Parliament. That is the important 
thing. And if we seek to gain their 
goodwill, we should act accordingly. 
Remember also that India is a great 
country, spreading right from Cape 
Comorin to Kashmir. And if you look 
at the map, Kashmir is almost the 
heart of Asia. There is an enormous 
difTerence, not only in geography but 
in all kinds of factors there. Do not 
think you are dealing with a part of 
U.P., Bihar or Gujerat. You are deal
ing with an area, historically and geo
graphically and in all manner of 
things with a certain background. If 
we bring our local ideas and local 
prejudices everywhere we will never 
consolidate. We have to be men of 
vision and there has to be a broad
minded acceptance of facts in order to 
integrate really. And real integration 
comes of the mind and the heart and 
not of some clause which you may 
impose, on other people.

Mr. Deputy-Speaker: I would like to 
know, from the hon. Minister of States 
whether he would like to reply to the 
debate today or tomorrow.

Dr. Katju: If there are other hon. 
Members who would like to soeak, I 
can reply tomorrow.

Dr. S. P. Mookerjee: Better today. 
There are two Ministries coming up 
tomorrow.

Mr. Depnty-Speaker: There Is a
suggestion that if the House agrees we

may dispense with the Question Hour 
tomorrow.

Seventl Hon. Members: No, no.
Mr. Deputy-Speaker: Very well. In 

the absence of any agreement I will 
call upon the hon. Minister. How long 
would he take?

 ̂ Dr. Kaiju: I have to deal with othei 
matters. I would require about 
twenty-five minutes. Sp, if any other 
hon. Member wants to speak for an
other fifteen minutes, I have no objec
tion.

Shri Sarmah (Golaghat-Jorhat): I 
would like to say a few words about 
the Part C States of Manipur and 
T ripura 'in  the North East Frontier of 
India. The problems of Manipur and 
Tripura may not be as urgent..............

Mr. Deputy-Speaker: I have not 
called upon the hon. Member to speak.
I have got a number of other hon. 
Members in my list.

Shri Sarmah: Sir. my name has been 
put down as the fourth in the list of 
the Congress Party.

Mr. Deputy-Speaker: Very well, the 
hon. Member may go on.

Shri Sarmah: The problems of
Tripura and Manipur may not be as 
urgent as those of Kashmir today, but 
they are nonetheless important. 
While, therefore, the mind of the House 
is rivetted upon Kashmir, I would like 
to invite the attention of the hon. Mem
bers to the problems in these two 
North-East frontier States. To under
stand the problems of Manjjpur and 
Tripura one has to understand the 
historical as.sociation. the geographical 
position an4 the present economic 
condition of these two States.

Mr. Deputy-Speaker: Order, order. 
Hon. Members will not create any noise 
in the House.

Shri Sarmah: If Kashmir was raided 
upon by Pakistani aliens from outside, 
we have also raids on law and order, 
and thus security itself, from within 
these States. Perhaps it might be 
news to some hon. Members that inside 
the State of Tripura, administered 
Centrally by the Government of India, 
there are areas in which the Govern
ment of India do not, in fact, function. 
I ^ e a n  that certain portions of the 
State of Tripura are so much under 
the grip of anti-social activities that 
the arms of our Government long as 
they are, do not reach them. The 
total area of the State of Trioura is 
4,049 square miles, and the population 
is 49.930. The total revenue of
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Tripura is just Rs. 35,56,000 and the 
Government of India, according to the 
present Budget, have to spend 
Rs. 1,39,68,000 there. Out of the total 
expenditure, that on Education is 
Rs. 19,17,000, under ‘Medical* it is 
Rs. 4,11,000 and on Public Health it is 
Rs. 2,43,000. The total expenditure on 
all these three nation-building depart
ments comes to Rs. 25,71,000, whereas 
the expenditure on Police alone comes 
to Rs. 29,85,000. That is to say, the 
expenditure on all these three nation- 
building departments, namely. Educa
tion, Medical and Public Health, is leas 
than what is proposed to be incurred 
on Police.

Mr. Deputy-Speaker: Hon. Members 
' ought not to carry on conversation 
here inside the House among them
selves when an hon. Member is speak
ing. I have been appealing to them 
again and again. If they want to carry 
on a conversation let them go to the 
lobby and not disturb the proceedings 
of the House.

Shri Sarmah: When the expenditure 
on Police comes to Rs. 29*85 lakhs and 
the total expenditure of all the three 
nation-building Departments, namely, 
Education, Medical and Public Health, 
is only Rs. 25:71 lakhs, there need be 
an explanation. Those areas or zones ' 
in the Tripura State which are practi
cally not accessible to our Indian police 
are under anti-social activities which 
are, .synonimous in our part of the 
country as Communist activities. The 
Communists there are spreading litera
ture which were printed in and pub
lished from the neighbouring towns 
inside Pakistan. That is a dangerous

• situation. And I would urge upon the 
Government of India to examine the 
matter.' The Communist activities in 
Tripura are such—and I have it on the 
authority of the President and Secre
tary of the Tripura State Congress 
Committee—that during the last year 
and a half, about a hundred persons 
have been kidnapped. A number of 
those kidnapped have not been heard 
of since and presumed to be murdered. 
One of them lately escaped. That 
7?entleman who was kidnapped and 
who escaped from the kidnapper's 
fustody gave certain informations. In 
pursuance of which some persons of 
Tripura State were placed under arrest. 
We had a furore on the floor of the 
House in respect of that arrest.

In respect of Manipur State, the 
total revenue receipts of that State are 
Rs. 29,19,000 and the expenditure is 
Rs. 75,03,400. Out of this expenditure, 
provision for Education is of 
Rs. 10,01.000 (ten lakhs, one thousand), 
including a lump sum provision for

tribal areas of Rs. 1,14,000 and a lumu 
sum provision for schemes under con
sideration of 1,46,000. For Medical 
there is a provision of Rs. 3 lakhs 
15 thousand and for Public Health only 
Rs. 15,000 while budget orovision for 
Police is Rs. 8,79,000. In this State 
also the condition of administration 
before 1947 was rather of mediaeval 
type. So much so that one will be 
amused to hear that a letter was 
written to the then European Political 
Oflftcer there to arrange to hand over 
paramountcy on the night of 14th-15th 
August, 1947. From this one can 
easily judge the standard of govern
ment there.

To go to Manipur one has to go 
from a North Eastern Railway— 
Dimapur Station—by a hiU road 134 
miles. There is no other means of 
communication to that place exceot by 
air. The whole length of this roaa, 
barring about 20 miles, is on hills and 
as the temporary bridges that were 
built during war time to make this 
road double way are all worn out and 
one cannot use them. Tripura State 
is approachable from Indian Union 
only by air. We heard of a road bemg 
constructed connecting Tripura State 
with Cachar and Shillong. It is called 
the Agartala Road and we also were 
told that about Rs. 2 crores were spent 
on it. At one time there was a storm 
in a tea cup, when the Minister of 
State of the Government of India said 
in connection with this Agartala Road 
that Government of Assam was 
specializing in wasting money; but on 
enquiry it was found that the road in 
question was being constructed directly 
under the control and supervision of 
the Central Government, and by 
Engineers in the Employment of the 
Central Government. The name of the 
Assam Government was dragged in 
quite unnecessarily. That episode has 
been closed. But even after the ex
penditure of Rs. 2 crores the road is 
not in a zeepable condition. As I said, 
the State of Trioura can be approached 
only by air and there is no means of 
communication by land or water with 
the rest of India. She adjoins Pakistan, 
and we get leaflets inciting people to 
indulge in anti-social activities printed 
in Pakistan.

These two States constitute strong
hold of communist anti-social activitieg 
also, and these activities also spread 
to the neighbouring State of Assam.

Shri L. J, Singh (Inner Manipur); 
This is a fantastic proposition. I 
strongly object to what my hon. friend, 
Mr. Sarmah has said.

Mr. Deputy-Speaker: Order, order. 
The hon. Member docs not give way.
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Sfari Sarmah: My hon. frienct to 
quote Dr. Mookerjee, is talking about 
things, which he does not know. But 
he belongs to our party and I do not 
propose to reply to him fittingly.

Shri L. J. Singh: He is not the right 
person to speak about Manipur State.

Shrl Saimah: Would my hon. friend 
deny that certain letters sent to the 
Government of India by the Naga 
National leaders for independence was 
drafted by a certain communist oody 
in Manipur, including a lady. I do not 
refer to any one person here. I had 
had information on reliable authority. 
Let us have another instance. The 
communists and their supporters held 
a “Cultural Show” in the Railway 
Colony at Dibrugarh. It so happened 
that certain persons amongst the party 
fell out and some one approached the 
Dibrugarh Thana Police with a com
plaint of assault and wrongful confine
ment. The next day Police went and 
made enquiries from people at the soot, 
which was in the heart of Dibrugarh 
town. The members of the “Cultural 
Show” surrounded the police officer 
and the 4 constables with him. Two 
of these constables were belaboured 
mercilessly and two somehow escaped 
The Police Sub-Inspector was beaten 
murderously. When he was in a half 
dead condition, he was thrown into a 
pit which contained, human excreta. 
On post mortem examination human 
excreta was found inside his bowels, 
as, it was said, he was still breathing 
at that time when he was thrown into 
the pit and he might have swallowed. 
The poor and small State of Assam 
had to spend in 1949-50 a sum of 
Rs. 2,14,194 to put down the anti
social activities in the District of Sib- 
sagar and Kamrup. My hon. friends 
here may say: Why do you spend too 
much money on police, but they do not 
Imow that the whole countryside is 
terrorised and the police officers are 
murdered and placed into pits of 
human excreta. In my own district 
communist terrorism went to such a 
pitch that at one time in the heart of 
Sibsagar congress workers were afraid 
of going to the Congress office after 
dusk. I should say that people who 
live in a safe place are not likely to 
appreciate what happens and how 
things happen. The Communists mur
der whole families, when they seek to 
terrorize the villagers. A Revenu.’ 
agent in Sibsagar, Bhudher Thakur 
was waylaid and was murdered. When 
that gentleman asked for some water 
while dying, what was the reply given 
by the social culturists? His tongue 
was dragced out and cut, and then he 
was cut to pieces. These are the ex
periences in the distant North East

Frofttier regions. I want to ask the 
Government what they propose to do 
with Manipur and Tripura States. I  
am not here to criticize the admlnis- 
tration although I had some observa
tions to make. Until these two states 
are integrated, I suggest that due care 
should be exercised in the selection of 
officers who are sent to Tripura and 

 ̂ Manipur. However much we may dis
like the expenditure on the police, 
the provision on this item for Tripura 
is rather small as compared with the 
main task of maintaining Law and 
order and this should be looked into.
If Tripura is not properly hondled 
and managed, we do not know now 
the North West Frontier is going .to be 
defended. We must know that fronti
ers are not defended with guns alone. 
There is a lot else to be done. There- ' 
fore, I suggest to the Central Govern
ment to look into the affairs of these 
States and the sooner they find their 
own mind, frame their policy and act 
upon it, the better for all concerned.

Mr. Deputy-Speaker: The hon. Home 
Minister.

Shri Vallatharas (Pudukkottai): I
want to submit for the consideration of 
the hon. Minister... i

Mr. Deputy-Speaker; I am not giving 
him an opportunity.

Shrl Vallatharas; I want to make 
some representat^lon whether they 
will consider .

»Ir. Deputy-Speaker: That is what 
a speech means.

I have called upon the hon. Minister 
to speak.

Dr. Katju: The very thin attendance 
on the benches opposite shows that apart 
from Kashmir there is really no other 
topic on which they have got any 
grievances so far as the States Minis
try is concerned. I propose in the few 
minutes at my disposal to touq^i upon 
the various matters which have been 
mentioned in the cut motions which 
have been moved, and in some of the 
soeeches which have been delivered.
For instance, something was said in 
one speech about the privy purses. W  
Now that is a matter of history.

The hon. Prime Minister dealt with 
it shortly. The House knows that this 
question has been discussed at great 
length and is now embedded in our 
Constitution. The Constitution-makers 
deliberately thought it right to make a 
constitutional guarantee. It is open to 
this House or to its successors to move
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for an a rr^dm en t of the Constitu
tion. But [so long as this Constitution 
stands th e ^ iv y  purses stand and are 
not even votable in this House. The 
previous history is this. The Govern
ment of India have actually entered 
into covenants which are matters of 
record and, in consideration of the 
Rulers giving up their rights and privi
leges and the so-called suzerainty over 
their States or domination over their 
States, the Government of India 
agreed that they should be allowed a 
private privy purse on a certain scale 
which was much less than what those 
Rulers used to draw from their own 
States before and that it should be 
guaranteed to them. This amount is 
paid to them for their own maint
enance, for the maintenance of their 
residences, families, relations, mar
riages, and what not, free from all tax 
whatsoever. I respectfully suggest 
that that is a very big question. The 
question is one of policy and secondly 
also of the moral obligation which may 
have been undertaken by our Gov- 
ernm etiQ lt is a matter for the amend
ment TJnthe Constitution and cannot 
be decided very summarily in the way 
in which it was put forward here.

Then, the other matter which was 
raised by my hon. friend representing 
the Delhi State was the treatment of 
what he called the Part B and C 
States. The suggestion was that they 
should be allowed complete autonomy 
in the sense in. which that autonomy is 
now conferred upon the Part A States 
under the Constitution and is enjoyed 
by them. I speak with some confi
dence on this topic' because I myself 
come from these smaller States, one of 
the Part B States, and I have some
personal knowledge of the conditions 
prevailing there. iSo far as the Cons
titution is concerned, in regard to the 
Part B States, you have got one sec
tion. The section provides that within 
10 years, or rather after the expiry of 
ten years, all restrictions will dis
appear and Part A and Part B States 
will be on the same footing. So far as 
the Part C States are concerned, which 
are much smaller areas. Parliament 
passed a special legislation two years 
ago. There is one fact of importance 
which is sometimes overlooked. 
Among these Part B States, leaving 
aside Mysore and Hyderabad, which 
have been there as one political unit, 
under one administration for long 
periods. Hyderabad for over 200 years 
and Mysore. I imagine, for a much 
longer period, all other units are 
unions. Saurashtra, Madhya Bharat, 
Rajasthan and, on a smaller scale, 
Travancore-Cochin are unions which 
have been brought into oxCstence and 
merged together for the purpose of

integration into our Indian Union. 
They had no common tradition, if T 
may use that expression, among them
selves. In Madhya Bharat, from 
where I come, of course, you have two 
big States Indore and Gwalior, com
pletely separate from each other. In  
addition to these two big States, there- 
are about 20 or 21 smaller separate 
ones which were leading their own m- 
dependent lives. In Rajasthan, you 
have Jodhpur, Jaipur and Bikaner 
with their traditions going back into 
centuries. So far as Saurashtra is con
cerned, you have hundreds of small 
principalities and now they have been 
brought together as one State. About 
Travancore-Cochin, there is a feeling, 
as some hon. Member tried to suggest^ 
that by the merger they have not been 
put in a favourable position.

Shri P. T. Chacko (Meenachil): That 
is not a fact.

Dr. Katju: There are com-
plamts soqiewhere that in these small
er Unions by these mergers they have 
been, if I may use a colloquial expres
sion, demoted to some extent, their 
prosperity has been much interfered 
with and their status has been lower
ed. We are passing through a sort of 
a transitional stage. I do suggest to  
you that it is desirable that in these 
States, which are financially not self
supporting, and which find themselves 
in great difficulties, there should be 
some general, shall I say, advisory 
jurisdiction in the hands of the Central 
Government There are great diffi
culties m these Unions, particularly, 
m the Part C States. Each one of 
these States was run by its own 
administration. We have now to in
tegrate all these services. It is a long

yet been

Administrative Service, the 
Indian Police Service, etc. So far a& 
financial resources are concerned, 
they have got vast resources, but still 
unexploited. They need assistance.

This brings me also to the second 
q^stion  which has been mentioned:

Why do you appoint Counsellors?” 
bome views have been expressed that 
Counsellors are not needed. I do not 
want to go into the past history as to  
why Regional Commiss^Ioners and 
Advisers were appointed when inte
gration began They were appointed at
iw u with the full concurrence of 

all the Rulers and all the State Unions. 
Some of them had no ministries at that 
time; some of them had no legislatures 
at that time. By the grace of Go& 
during these four years, conditions' 
have changed. Each one of them has 
got a legislature and has a duly res-
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LDr. Katju] 
ponsible Ministry. Far be it from the 
desire of the Central Government to 
impose any authority on them. Why 
do we want to keep the Counsellors? 
It is not with any intention to interfere 
with their day to day administration. 
None whatsoever. The Counsellor is 
there at their disposal. If they want 
his advice, he is at their elbow. If 
they want to take advantage of his 
experience, well and good. But, I do 
•suggest one thing. He might serve 
a very useful purpose, because I speak, 
again, from personal knowledge. In 
these States, still, the process of inte
gration is not wholly complete; it is 
still in the process of making. I t  is 
•desirable that there should be some
one, some experienced, tactful officer 
representing the Central Govem- 
meni, not m the slightest instance a 
replica of the old political resident or 
agent. Not at all. We want them to 
be at tlie disposal of the Ministry and 
to give advice when such advice is 
-needed.

If any particular Union were to teU
me: “Well, we do not want the
Counsellor; we are able to look after 
ourselves”, well and good. I do not 
want to insist. We do not want to 
throw away able officers. There are
not many of them. Someone said: 
“Well, you send Chief Secretaries, Law 
Secretaries and other people”. The 
misfortune is that they themselves
admit. We do not send them, they 
require them. They themselves admit 
that 'In their States, in their Unions, 
administrative talent is not at present 
available. It is not their fault, not the 
fault of the residents of the State. As 
I said. I know it, because up till now 
local talent was not given sufficient 
opportunity to develop itself. It will 
take a little time, four years, five 
years, ten years, for that administra
tive experience to ripen and as soon 
as any State adminCstration says: 
"‘We can produce our men”, very 
good. Thery have got colleges, they 
have got educational institutions, and 
I am very glad to say in many States 
all these officers are coming up, sfnd 
the situation will, so to say, solve if- 
self in a few 3rears.

The “C” States, I must say, stand 
on a somewhat different footing. Now, 
you take for instance, Delhi. Delhi is 
in a peculiar position of its own. It is 
a capital city. In the United States, 
as everybody knows, while they have 
fjot 48 States. Washington is D. C., 
IXstrict of Columbia, but here. Parlia
ment in its wisdom thought It right 
that even the Capital of the Indian 
TJnion should have local admhiistra-

tioti. They are its own responsible 
people, and deliberately, some topics, 
some matters were excluded from their 
jurisdiction. I should like to assure 
all the Ministers and Governments of 
each “C” Starte that so far as the Cen
tral Government is concerned, it is 
oyr utmost anxiety to be of the great
est assistance to them, to make them 
work on their own. and not to inter
fere in any way. but they should re
member also that they are very small 
units. So far as I am concerned, my 
personal opinion is, I am not against 
small units. I think in some States, 
they might function very well, I 
noticed in Coorg they are functioning 
quite well.' They have got large re
sources, For their small population of 
about 2 lakhs of people, they have a 
revenue all theirs. Without any sub
vention from the Central Government, 
they have got their own revenue of 
Rs. 80 lakhs. Two lakhs of people can 
look «fter themselves with Rs. 80 
lakhs, but other States are not so VvCll 
situated. Thejir resources are few, and 
for their development and even for 
other purposes, they have to rely upon 
the Centre, and I should think, if I 
were a resident of those small States,
I should welcome the financial assist
ance and, if I may sav so, also the 
a-dministrative assistance whlich may 
be available to them. There should be 
less of suspicion and more of good will 
and fellow feeling, more of confidence 
and trust on both sides. There should 
be no desire, so to say, of trying to 
boss over the other, on the “C” States 
amd on the other side, the “C” States 
and their Governments should not be 
very sensitive either and should not 
feel that there is interference where 
notl^ng of the sort is intended.

Then, two small States have been 
mentioned particularly which have 
recently engaged my attention great
ly, and these are Tripura and Mani
pur. My hon. fr*iend who spoke just 
now rightly said that these two States 
occupy a peculiar position of their 
own. They are on our North-eastern 
border. They are border States. Their 
resources are not very great, but they 
are partly inaccessible. There is no 
direct nor easy communication with 
Tripura. Manipur is sICll far off and 
there are no Legislative Assemblies. 
We are particularly anxious thsrt the 
admin.stration there should be effi
cient. I do not want to go Into the 
question which was touched upon 
because I do not want at this late 
stage to rsrise any controversy, but 
there has been a great deal of com
plaints m Tripura. It may be right, 
it may be wrong, but there It Is—of
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abductions and kidnappings, not of 
women and children, but of grown
ups by politicafl parties. There are not 
goin^ to be any Legislative Councils 
there, but we propose..............

An Hon. Member: Has the Minister 
been enquiring about all these matters, 
or is it all propaganda?

Dr. Katju: It is all propaganda
from your side. I propose to appoint, 
or the Central Government propose 
to appoint shortly Advisers to assist 
the Chief Commisstoners there. That 
is the best that we can do in those 
two SLtates.

Dr. Lanka Sundaram: Official or
non-official?

Dr. KatJu: And I do suggest that
the appointment of Advisers would be 
useful.

Shri Bhawanji (Kutch West): There 
are three border States, 'including 
Kutch. *

Dr. Katju: But Kutch is not an
inter-border State. An3rwafy. you 
know you are getting Advisers and 
help.

Shri Bhawanji: The Minister said 
there were only two border States. 
That is why I stood up to correct h£m.

Dr. K a tju : Vpry well, then I shall 
correct myself—Tripura and Manipur 
and Kutch will all get Advisers and 
as quickly as I can give It to them. I 
will ô nly appeal that the Advisers 
will properly co-operate with the 
Chief Commissioners in the right spirit 
and will treat the Chief Commissioner 
as one of them, £md there should be 
no sign again of any quarrelsomeness, 
if I may use that expression, on the 
part of anybody.

These are the points which have 
been raised iii these cut motions, and 
I ma-y repeat once again that the 
States Ministry when it started had 
had naturally very very important 
functions because, as the Prime Minis
ter said, on the 15th August 1947, £ll 
the 500 and odd States of India were 
technically independeftit, and the 
States Ministry had to deal with them. 
Then there was the question of inte
gration and the StandsUlll Agreements 
and the amount of Privy Purses amd 
private properties and so on. All this 
hfis Viow been practically settled, and 
it is really all Home affairs, and I do 
hope that in a very short period, by a 
process of administrative adjustment 
in India, there shall be just one Minis
try of Home Affairs dealing w^th our

‘big home', all together on one big 
scale.

ipfo : I would like to
ask one question, ftnr-

^  I ,  ^
v  *1̂ 0 ^ v® v x  1

[Shri P. N. Rajabhoj: I would like to 
ask one question. The hon. Minister 
is apware that the Scheduled Castes of 
Himachal Pradesh, Vindhya Pradesh 
and Orissa are living in deplorable 
conditions. The Government should 
do something in this behalf.]

¥To V1YV : ^  ^
arrr ^  m w f

^  f?r?rsT^ #  ffts n r f  a ftr
^  ^  "ST

5Tiflr 11  ^  vr
fwijiMT T|>rr I

[Dr.. Katju: As I stated yesterday
that to me there is no difference bet
ween a Harijan belonging to Vindhjra 
Pradesh and a Harijan of Uttar r ta -  
desh. We seek welfare of all the 
Harijans alike.]

^  «fto qsTo TTJNtJT : ^

>̂r fir?5r
w  M  #  w  a r c  Hf[?r fem rr

I

t^hri P. N. Rajabhoj: I had no
opportunity to speak on the cut 
motion. That is why I wish to draw 
his attention to this issue.]

Mr. Deputy-Speaker: I shall now 
place the cut motions to the vote of 
the House. As regards cut m >tion 
No. 1016, it was already intimated to 
the hon. Member Mr. Ajit Singh that 
it was out of order, in so far as it re
lates to Demand No. 82 where privy 
purses and allowances are charged on 
the Consolidarted Fund of India, and 
are not votable. The other cut mo
tions Will now be placed for the vote 
of the House.

The question is:
“That the demand under Ihe 

head ‘Ministry of States’ be reduced 
by Rs. 100.”

The motion was negatived.
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Mr. Deputy-Speafcer: The question is:

2608

“That the demand under the
head ‘Ministry of States’ be reduced 
by Rs. 100."

The motion wars negatived.
Mr. Deputy-Speaker: The question is:

“That the demand under the
head ‘Ministry of States’ be reduced 
by Rs. 100/’

The motion wars negatived.
Mr. Deputy-Speiaker: The question is:

“That the demand under the
head ‘Ministry of States’ be reduced 
by Rs. m r

The motion wars negatived.

Mr. Deputy-Spe^ker: The question is;

“That the demand under the
head ‘Ministry of States’ be reduced 
by Rs. 100.”

The motion was negatived.

Mr. Deputy-Speaker: The question is:

“That the demand under the
head ‘Ministry of States’ be reduced 
by Rs. 100.”

The motion was negatived.

Mr. Deputy-Spe^er: The question is:
“That the demand under the

head ‘Ministry of States’ be reduced 
by Rs. 100.”

The motion wars negatived.
Mr. Deputy-Spe^er: The question is:

“That the demand under the 
head ‘Ministry of States’ be reduced 
by Rs. 100.”

The motion wars negatived.

Mr. Deputy'Speaker: The question is:
“That the demand under the 

head ‘Ministry of States’ be reduced 
by Rs. 100.”

The motion wars negatived.

Mr. Deputy>Spe|tker: The question is:

“That the demand under the 
head ‘Ministry of States’ be reduced 
by Rs. 100.*’ i

The motion wars negatived.

Mr. Deputy-Spe^er: The question is:

“That the demand under the 
head ‘Ministry of States’ be reduced 
by Rs. 100.”

The motion wars negatived.

Mr. Deputy-Speaker: The question is:
“That the demand under the 

head ‘Ministry of States’ be reduced 
by Rs. 100.’'

The motion wsrs negatived.

Mr. Deputy-Speaker: The question is:

“That the demand under the
head ‘Manipur’ be reduced by 
Rs. 100.”

The motion was negatived.

Mr. Deputy-Speaker: The question is:
“That the demand under the

head ‘Tripura’ be reduced by 
Rs. 101,000/-.”

The motion w.afs negatived.
Mr. Deputy-Speaker: The question is:

“That the demand under the 
head ‘Relations with States’ be 
reduced by Rs. 100.”

The motion W£fs negatived.
Mr. Deputy-Spe^er: The question is:

“That the demand under i\ie
head ‘Miscellaneous Expenditure 
under the Ministry of States’ be 
reduced by Rs. 100.”

The motion w.ars negatived.

Mr. Deputy-Speaker: The question is:
“That the demand under the

head ‘Ministry of States’ be reduc
ed by Rs. 100.”

The motion wars negatived.

Mr. Deputy-Speiiker: The question is:

“That the demand under the
head ‘Ministry of States* be reduced 
by Rs. 100.”

The motion wjBfs negatived.

Mr. Deputy-Speaker; The question Is:

“That the demand under the
head ‘Ministry of States’ be reduced 
by Rs. 100.”

The motion was negatived.
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Mr. Deputy-Speaker: The question is:

“That the demand under the 
head ‘Ministry of States* be reduced 
by Rs. 100.”

The motion WjBfs negatived.

Mr. Deputy-Speaker: I shall now
place the demafnds for grants to the 
vote of the House. The question is:

‘T hat the respective sums not 
exceeding the amounts shown in 
the third column of the order 
paper in respect of Demands 
Nos. 81, 82, 83, 84, 85, 86, 87, 88
and 126 be granted to the Presi
dent out of the Consolidated Fund 
of India to complete the sums 
necessary to defray the charges 
that will come in course of pay
ment during the year ending the 
31st day of March 1953, in respect 
of the correspc»iding heads of 
Demands entered in the second 
column thereof.”

•
The motion was adopted.

[As directed by the Deputy-Speaker 
the motions for Demands for grants 
which were adopted by the House are 
reproduced below.—Ed. P. P.]

D e m a n d  N o . 81— M in i s t r y  ok S t a t e s

“That a sum not exceeding 
Rs. 7,31,000 be granted to the 
President, out of the Consolidated 
Fund of India to complete the 
sum necessary to defray the 
charges that will come in course 
of payment during the year 
endtng the 31st day of March, 
1953, in respect of ‘Ministry of 
States’.”

D e m a n d  No. 82— ^Pr iv y  P u r s e s  
A l l o w a n c e s  o f  I n d ia n  R u l e r s

AN^

“ThiSft a sum not exceeding 
Rs. 1,31,000 be granted to the 
President, out of the Consolidated 
Fund of India to complete the 
sum necessaty to defray the 
charges that will come in course 
of payment during the year 
endCng the 31st day of March, 
1953, in respect of ‘Privy Purses 
and Allowances of Indian Rulers'.”

D e m a n d  No. 83—K u t c u

“Thsrt a sum not exceeding 
Rs. 64,77,000 be granted to the 
President, out of the Consolidated 
Fund Of India to complete the 
sum necessary to defray the
charges that, will come in course 
of payment during the year
ending the 31st day of March,
1953, in respect of ‘Kutch*.”

D e m a n d  No. 84—B il a s p u r

“ThM a sum not exceed*lng 
Rs. 9,65,000 be granted to the 
President, out of the Consolidated 
Fund of India to complete the 
sum necessary to defray the
charges that will come in course
of payment during the year
endtng the 31st day of March, 
1953, in respect of ‘Bilaspur’.”

D e m a n d  N o . 85—M a n ip u r

“That a sum not excee<flng
Rs. 30,89,000 be granted to the 
President, out of the Consolidated 
Fund of India to complete the
sum necessary to defray the
charges that will come in course 
of payment during the year 
ending the 31st day of March,
1953, in respect of ‘MartlpurV”

D e m a n d  No. 86—^Tr ip u r a

“Thfrt a sum not exceeding
Rs. 73,90,000 be granted to the 
President, out of the Consolidated 
Fund of India to complete the 
sum necessary to defray the 
charges that will come in ci>urse 
of payment during the year 
ending the 31st day of March.
1953, in respect of ‘Tripura’.*’

D e m a n d  N o . 87—R e l a t io n s  w i t h  
S t a t e s

“ThM a sum not exceeding 
Rs. 39.52,000 be granted to the 
President, out of the Consolidated 
Fund of India to complete the 
sum necessary to defray the 
charges that will come in course 
of payment during the year 
ending the 31st day of March, 
1953. in respect of ‘Relations with 
States’.”

D e m a n d  No. 88—M is c e l l a n e o u s  E x 
p e n d it u r e  u n d e r  t h e  M in is t r y  o p  

S t a t e s

“Thflft a sum not exceed-Ing 
Rs. 54.66,000 be granted to the 
President, out of the Consolidated 
Fund of India to complete the
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sum necessary to defray the 
charges that will come in course 
of payment during the year 
ending the 31st day of March, 
1953, in respect of 'Miscellaneous 
Expenditure under the Ministry 
of States’.”

D e m a n d  No. 126— C a p it a l  O u t l a y  o f  
THE M i n i s t r y  o f  S t a t e s

“Thart a sum not exceeding 
Rs. 2,14,03.000 be granted to the

President, out of the Consolidated 
Fund of India to complete the 
sum necessary to defray the 
charges that will come in course 
of payment during the year 
ending the 31st day of March, 
1953, in respect of ‘Capital Outlay 
of the Ministry of States’.”

Th,e House then adjourned till a 
'Quarter Past Eight o / the Clock on 
Friday, the 27th June 1952.




